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" CENTRAL ADMINISTRATIVE TRIBUNAL :: GUWAHATI BENCH. -

0O.A. No. 6 of 2005.

DATE OF DECISION : 06.05.2005

Shri Ashok Kumar Bhiatt o ~ APPLICANT(S) \
~, Mr. A Ahmed. - ADVOCATE FOR THE
- S APPLICANT(S)
- VERSUS -
 Union of India & Ors. | /RESPONDENT(S)
" Mr. MK. Mazumdar, K. Upadhyay . - ADVOCATE FOR THE
. | RESPONDENT(S)

THE HON’BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN.

" THE HON’BLE MR. K V PRAHLADAN, ADMINISTRATIVE MEMBER. ™

1. Whether Repérters of local pape.rs may be alléwed to see the judgrrient? /

2. To be referred to the Reporter or not ?
3. Whether their Lordships wish to see the fair copy of the judgment?

4. V\ﬁzether,ﬁxé judgment is fo be cfrculat.ed to the other Benches?

~

Judgment delivered by Hon’ble Vice-Chairman. ‘ Oz&b/(l o

\-/ ]
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Original Application No..6 of 2005.
Date of Order : Thi the 6" Day of May, 2005.
The Hon’ble Mr Justice G. Sivarajaﬂ,v"v’ice-(.‘hainnan.
The Hon’ble Mr KV Prahladan, Administrative Member.
Shri Ashok Kumar Bhatt, '
Principal, Kendriya Vidyalaya, .
C.C1I. Bokajan, District Karbi Anglong, .
Assam, Pm-782490 : o A ... Applicant
By A.dvocate Sri A Ahmed
i Versus' -

1. The Comm;ssmncr
Kendriya Vidyalaya ‘Sangaman
18, Institutional Area, Shaheéd Jeet Smgh
Marg, New Dethi-110016.

2. The Education thoar v xgﬂanue)
Kendriya Vidyalaya Sangathan
- (Head Quarter) 18, Institutional Area,
Shaheed Jeet Singh Marg,
~ New Detlhi-110016.

3. . The Assistant Commissioner,
- Kendriya Vidyalaya Sangathan,
- Regional Office, Hospital Road,
Silchar-788001. N ' Respondents
By Advocate Shri MK Ma,zumdas assxsied by Keshab Upadhyay

. ORDER

SIVARAJAN LV.C)

‘ Thé appllican‘t was the Princip'anﬁ Kendriya Vidya}a.ya, Jaipur. He wasplaced
under suspensxon ‘in the year 2002 pending disciplinary proceeding. The
dxscxplmary proceedmg was xmtiated against the applmant and enquiry officer was
appointed in the year 2004. The applicant made a request by his letter dated

'7.5.2004 before thg Enquiry Officer for supply of _certam documents which

hy/
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‘according to hlm are relevant for the. pmpase of pr ascc,utmg dzsupimarv

pr occcdmg The Enquiry Ofﬁcer by ccmmumcanon dated 3.6. 2004 (Annexure-L)
ordered for, supply of 5 items of documents which accordufg/;zigg refevant. It was -
further _(.)b_sérved_‘.that the éther docﬁméhts sought for by the applicapt are not‘
relevant. Based on'the said directions the Séction Officer and,?residing Ofﬁcex; of
KVS (qu),‘ New belhi supplied thqse' “documents' to the a?p?icant. The regular
hearing of the disciplinary case was fixed 0n-'17.}.2005. 'fhe ?ﬁpiigant had
péxtidipated in the prdceeding on that day and thereafter filed this application
stating that all the documents sought for has not been supphcd to him, For this |

reason the apphcant wants the entire d;scipimary proceedinig is to be quaﬁxed The

respondents; filed their wnt‘tcn gatement denying various a.liega,tgcns n}adc in the

application

2.  Heard Mr A.Ahmed, leamed counsel for the’ apphcant and Mr Keshab

Upadhyay on behalf of Mr MK Mazumdar leamed standing counsel for KVS fcr'
the respcndents., The counsel for the applicant submitted that the entire

disciplinary -pméeedihgs are vitiated on account of delay and on account of non

. supply of relevan‘t’ documents. The counse} for the regjondents on the other han& '

submitted that all the relevant documents have been furmnished to the anphcant and
thereafter the applmant had partxczpated in the regular hearmg held on 17.1.2005
Keard 6~ -

also. He accm dmgly submitied that the applmant can not be svay that all the
relevant documents have not been fumzshed to him.

3. We have considered the rival submission of the pasties. Aswe have already

noted that the applmant’s request for supply of documents was conssdered by the

Enquxry Ofﬁcer and the documents which are relevant (accordmg to the Enquxry

Ofﬁcer) have been supphed if as a mater of fact the applxbant have a case that the

remaining documents are also releva;xt for the enquiry he should have stated.so

bob/
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and made a req;xe‘sf for that also before the regpondents. Be that as it may, the
| applicaht having participated in the regular heei"ing on 17.1.2005 we do not find
~any reagon to issue any further difection in regfzrd to the supply of other
o th.ob
documents as requested by the apphcant and stated to be relevant by the Enquxry
Oﬁicer at this stage The apphcant wzH pamexpate in t.he regular hearmg to be held
by the Enquiry Oﬁicer on the days when the enqunry is fixed by him: Ultlmately 1f
the apphcant finds that enqmry ofﬁcer relies on documents which are stated to be |
Wk

re!evant for hxm certamly it is for the apphcant to agitate the same. The request of
the leame.d counsel for the applxcant that the enquiry mus;t be completed
expedxtloufdy must be noted by the respondeﬁts zmd directed accor dmgly

With this observation the apphcatien is disposed of There will be no order

asto costs. o ’ | o A
(KVPRAHLADAN) : { G.SIVARAJAN) -
ADMINISTRATIVE MEMBER _ . | VICE CHAIRMAN
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IN THE CENTRAL ADMINISTRAM& ‘}Eg e,g‘:';)\':h | hi
GUWAHATI BENCH, GUWAHATL '

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL
ADMINISTRATIVE TRIBUNAL ACT 1985)

L4

ORIGINAL APPLICATION NO. /6 OF 2005.

BETWEEN ,
. Shri Ashok Kumar Bhatt
~ ...Applicant
...Respondents

LIST OF DATES AND SYNOPSIS:

Annexure-A is the photocopy of Office Order No.F8-26/2002-
KVS(Vig) Dated 05-04-2002 issued by the Respondent No.1.

Annexure-B is the photocopy of Order No.F/2002-KVS '
(GPR)/25093 Dated 06-05-2002. | ' / '

Amnexure-C is the photocopy of the Office Memvorandum' No F8-
26/2002-KVS(Vig) Dated 26 September 2002.

Annexure-D is the photocopy of Representation Dated 10-10-
2002. | *
Annexure-E is the photocopy of Memorandum No.F8-26/2002-
KVS(Vig) Dated 11-12-2003.

Annexure-F is the photocopy of Memorandum No.F8-26/02-
KVS(Vig) Dated 26-12-2002. |

Annexure-G is the photocopy of Order No.F8-26/2002-
KVS§(Vig) Dated 20-01-2003 1ssued by the Respondent No. 1.




" Respondent No.l failed to complete the Departmental Proceeding
.against the Applicant as expeditiously as possible within a period of six

Annexure-H is the photocopy of Ref. No.KVB/Per. AKB/2003-
‘04/381 Dated 6-10-2003. .

Annexure-1 is the photocopy of Ref. No.KVB/AKB/2003-04/513
Dated 24" December 2003.

Annexure-J is the photocopy of Judgment and Order Dated 26™
February 2004 passed in Original Application No.302 of 2003.

Anmnexure-K is the photocopy of the Ref. No.KVB/AKB/2003-
04/707-8 Dated 7% May 2004.

Annexure-L. is the photocopyv of . letter No.F.4/KVS/AKB/2/
Dated 3.6.2004. '

Annexure-M is the photocopy of letter

No.F.Inquiry/AKB/KVS$/2004 Dated 26-08-2004.

Anseware— N /s fio ;"\WJ OF Ledley No. F4/KVS/AKB/3
Oafed 2/~12-04,

This application 1s directed against the non-supply of necessary /

Documents relevant to the Disciplinary Proceedings against the
Apphcant and also for quashing and settmg aside the Departmental
Proceedmg agamst the Applicant, as the Respondents particularly

months as per earlier direction of this Hon’ble Tnbunal mn O.ANo.302
of 2003 Dated 26™ February 2004.

— ‘ . \

RELIEF SOUGHT FOR:

That the Hon’ble Tribunal may be pleased to direct the

‘Respondents to set aside and quash the Departmental Proceedings

against the Applicant as the Respondents have failed to provide the
necessary Documents to the Applicant and also for that the Respondents
have not completed the Disciplinary .Prooeedings against the Applicant
within a period of six months as per direction of the Hon’ble Tribunal in
0.A No.302 of 2003 Dated 26 February 2004.



\°

To Pass any other relief or relieves to which the Applicant may
be entitled and as may be deem fit and proper by the Hon’ble Tribunal.

To pay the cost of the application.
INTERIM ORDER PRAYED FOR:

The Applicant most respecfﬁxlly prays for an Interim Order
before this Hon’ble Tribunal, that the Respondents may be directed to

stay the regular hearing on 17-01-2005 till the supply of all Additional
Documents as required by the Applicant. |
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. (AN APPLICATION UNDER SECTION 19 OF THE CENTRAL
ADMINISTRATIVE TRIBUNAL ACT 1985)

She Ak,

ORIGINAL APPLICATION NO. /é, OF 2005.

, - BETWEEN
Shri Ashok Kumar Bhatt,
Principal, Kendriya Vidyalaya,
C.C.1. Bokajan, District- Karbi Anglong, -
| Assam, Pin-782490. |
y | - ' ... Applicant :
.AN'D.. :

D The Commissioner,
Kendriya Vidjélayg. Sangathan,
18, Institutional Area, Saheed Jeet Singh
Marg, New Dethi-110016. '

- 2) The Educaﬁon Officer (Vigilence),
Kendriya Vidyalaya Sangathan, (Head
Quarter) 18, Institutional Area, Saheed Jeet
Singh Marg, New Delhi-110016.

3) The Assistant Commissioner, , ) T
.Kendriya Vidyalaya Sangathan, Regional

Office, Hospital Road, Silchar-788001.

...Respondents



1

2)

3)

4)

DETAILS OF THE APPLICATION PARTICULARS OF THE -
ORDER AGAINST WHICH THE APPLICATION IS MADE:

This application is directed against the non-supply of necessary

" Documents relevant to the Disciplinary Proceedings against the

Applicant and also for quashing and setting aside the Departmental
Proceeding against the. Applicant, as the Respondents. particularly -
Respondent No.l1 failed to complete the Departmental Proceeding
against the Applicant as expeditiously as possible within a period of six
months as per eatlier direction of this Hon'ble Tribunal in O.A.No.302
of 2003 Dated 26™ February 2004.
JURISDICTION OF THE TRIBUNAL: ,

The Applicant declares that the subject matter of the instant
application is within the jurisdiction of the Hon’ble Tribunal.

LIMITATION:

The Applicant further declares that the subject matter of the
instant application is within the limitation prescribed under Section 21 of
the Administrative Tribunal Act 1985.

'FACTS OF THE CASE:

Facts of the case in brief are given below:

4.1)  That your humble Applicant is a citizen of India and as such he is |
entitled to all rights and privileges guaranteed under the Constitution of .
India.

42) That your Applicént begs to state that he is a M.Sc.(Physics) &

M.Ed. from Delhi University. He has obtained his Ph.D. on K.V.S. from
INVU and Chartered Secretary Degree from London. He acquired varied
and rich experience in India and Abroad in Educational Organization. He
has a teaching experience of a decade as Senior Physics Teacher in some
of the best English Medium Public School such as St.Columbia’s, Sardar
Patel Vidyalaya in Delhi and St.Patricks in Keniya and administrative



experience of over a decade as Principal in Hermann Gmeiner Schools, -
Indian Embassy School, Iran and Army School, Ambala having on its
roll about 3,000 students. Due to his vast experience and merit he was
directly selected and appointed to the post of Principal in Kendriya
Vidyalaya in the prestigious KVI, AFS, Jodhpur, a Mode! School of
KVS catering to the educational needs of about 2000 students primarily
from Defence Services. Now he is working as Principal, Kendriya

Vidyalaya C.C.1. Bokajan, District-Karbi Anglong, Assam.

4.3) That your Applicant begs to state that when the Applicant was
posted as Principal, Kendriya Vidyalaya, No.1.AFS Jodhpur he appeared -
for the interview to the post of Assistant Commissioner, Kendriya
Vidydlaya Sangathan on 4% April 2002. But surprisingly he was
suspended from his service vide Office Order No.F8-26/2002-KVS(Vig)
Dated 05—04-2002 issued by the Respondent No.1. He was asked to
“appear bef&e//ﬂwEnqmry Officer for preliminary enquiry on 07-05-2002
vide Order No.F/2002-KVS (GPR)/25093 - Dated 06-05-2002.
Accordingly, he appeared before the Enquxry Office on 07™ and 08™
May 2003.
N\
Amnexure-A is the photocopy of Office Order No.F8-26/2002-
KVS(Vig) Dated 05-04-2002 issued by the Respondent No.1.

Amnexure-B is the photocopy of Order No.F/2002-KVS
(GPR)/25093 Dated 06-05-2002.

4.4) That your Apphcant begs to state that, an Ofﬁce Memorandum
No.F8-26/2002-KVS(Vig) Dated 26™ September 2002 was issued
against him by the Respondent No.1. In the aforesaid Memorandum 10
(ten) alleged charges were brought against him. After receiving the said
Office Memorandum the Applicant filed a Representation Dated 10-10-
2002 before Respondent No.1 requesung ‘him for providing necessary

documents as mentioned in his Representation at Annexure-1 to defend
the charges brought against him.

Amnexure-C is the photocopy of the Office Memorandum No.F8-
26/2002-KVS(Vig) Dated 26% September 2002.
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Annexure-D is the photocopy of Representation Dated 10-10-

2002.

45) - That your Applicant begs to state that the Respondent No.l
issued another Memorandum No.F8-26/2002-KVS(Vig) Dated 11-12-
2003 against him. Interestingly in the said Memorandum 8(eight) Article

of Charges brought against the Applicant instead of 10(ten) Article of -

A

Charges initiated against the Applicant vide earlier Memorandum Dated

26" September 2002.

Annexure-E is the photocopy of Memorandum No.F8-26/2002-
KVS(Vig) Dated 11-12-2003.

4.6)  That your Applicant begs to state that the Respondent No.2 vide
his Memérandum No.F8-26/02-KVS(Vig) Dated 26-12-2002 informed
the Applicant “that his representation dated 10-10-2002 regarding
proving of Documents has. been considered by the Competent Authority
and acceded to”.

Annexure-F is the photocopy of Memorandum No.F8-26/02-
KVS(Vig) Dated 26-12-2002.

4.7)  That your Applicant begs to state that his suspension was revoked
vide Order No.F8-26/2002-KVS(Vig) Dated 20-01-2003 issued by the

Respondent No.1. This order was issued without prejudice to the cese -
out ,?f the Disciplinary Proceedings contemplated against the Applicant.

Thereafter, he was posted as Principal, Kendriya Vidyalaya at C.C1L

.Bokajan, Karbi Anglong, Assam. Till now he is working as Principal,

Kendriya Vidyalaya, Bokajan.

" Annexure-G is the photocopy of Order No.F8-26/2002-
KVS(Vig) Dated 20-01-2003 issued by the Respondent No.1.

48) That your Applicant begs to state’ that vide his Ref.
No.KVB/Per. AKB/2003-°04/381 Dated 6-10-2003 requested the Joini
Commissioner (Admmn.), Kendriya Vidyalaya Sangathan, New Delhi to
supply all the Supporting Documents as per his letter Dated 10-10-2002.

" Afier that he also filed a Representation vide Ref. No. KVB/AKB/2003:

R



© 04/513 Dated 24" December 2003 before the Respondent No.l to
provide him necessary Supportmg Documents as per his earlier letter
Dated 10-10-2002.

Annexure-H is the photocopy of Ref. No.KVB/Per. AKB/2003-
‘04/381 Dated 6-10-2003. ' |

Annexure- 1s the photocopy of Ref. No.KVB/AKB/2003-04/513
Dated 24™ December 2003.

4.9) That your Applicant begs to state that being aggrieved by the
action of the Respondents for non-supply of relevant Documents he filed
an Original Application No.302 of 2003 before this Hon’ble Tribunal for
supply of all relevant Original Documents related to the Departmental
Proceedings and also for a direction from this Hon’ble Tribunal to the
Respondents to complete the Departniental Proceedings initiated against
the Applicant. The Original Application was disposed at the admission
stage by this Hon’ble Tribunal with a direction to the Respondents to
supply relevant Documents to the Applicant and also to cbmplete the
Disciplinary Proceedings as expeditiously as possible within a period of
SiX month§ from the date of receipt of copy of the Order.

Annexure-J is the photocopy of Judgment and Order Dated 26%
February 2004 passed in Original Application No.302 of 2003.

4.10) That your Applicant begs to state that on 19® March 2004
Preliminary Hearing was held for supply of Documents at Kendriya
Vidyalaya Sangathan Head Quarter-New Delhi. Durmg the programme
for inspection of Documents, the Presenting Officer provided him only a
set of photocopies of listed Documents mentioned in Annexure Il of
Memo No.F.8-26/2002-KVS (Vig), dated 11.12.2003, except the
following Documents as mentioned below: - )

1. Annexure of 2™ report sent on 30-05-2002.

2. Voucher No.265.

3. Result of Register for Class IX.

4. Statement of witness as‘per Annexure IV of the ibid Memo.



The same was represented to the Presenting Officer on 19® March *04.
.However, till date, these Documents have not received by him. In this
regard your Applicant has sent a letter under Ref. No.KVB/AKB/2003-
04/707-8 Dated 7% May 2004 to the Enquiry Authority.

Annexure-K is the photocopy of the Ref. No.KVB/AKB/2003-
04/707-8 Dated 7% May 2004. |

4.11) That your Applicant begs to state that the Enquiry Authority vide
their letter No.F.4/KVS/AKB/2/ Dated 3.6.2004 informed your
‘Applicant that all the Documents which were asked by the Applicant are
not relevant, some of them are relevant, others are not relevant, therefore
not permitted. The P.O. has been asked to collect these Documents and
show the same to your Applicant for inspection. Surprisingly earlier the
Disciplinary Authority vide their letter dated 26-12-2002 (Annexure-F)
informed your Applicant that his representation dated 10-10-2002
regarding providing of Documents have been accepted by the Authority.
Hence the letter dated 03-06-2004 is contradictory to earlier letter dated
26-12-2002 issued by the Disciplinary Authority.

Anmnexure-L is the photocopy of letter NoF.4/KVS/AKB/2/
Dated 3.6.2004. | |

4.12) That your Applicant begs to state that the Enquiry Authority vide
their letter No.F.Inquiry/AKB/KVS/2004 Dated 26-08-2004 informed
your Applicant that Original Result register, Award list, Green Sheet and
Moderation Committees meeting minutes for the annual examination
result Examination for Class-IX-B for the year 2001 have not found in
the record of examination department of Kendriya Vidyalaya No.1, AFS
Jodhpur. The declaration given by the previous examination-in-charges
‘of Kendriya Vidyalaya No.l.Jodhpur in this regard are enclosed
herewith. v

AmexureM  is  the  photocopy  of letter

No.F.Inquiry/AKB/KVS/2004 Dated 26-08-2004.

4.13) That your Applicant begs to state that he had filed another
re;;resentation on 11 September 2004 to supply him the Additional
Documents as required vide Letter Dated 07-05-2004. But till date the

A\
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Respondents have not supplied the requisite Documents to your
Applicant as required by him. Moreover Enquiry Authority vide their
letter No.F.4/KVS/AKB/3 Dated 21-12-04 asked your Applicant to
appear in regular hearing on 17-01-05 at 10:30 AM in the Vigilance
Branch of the KVS Head Quarter-New Delhi. As such finding no other
alternative your Applicant approach this Hon’ble Tribunal séeking
justice in this matter. ' '
Annexure-N is the photocopy of letter No. F.4/KVS/AKB/3
Dated 21-12-04.
4.14) That your Applicant begs to state that the Respondents have
already violated and disobeyed this Hon’ble Tribunal order dated 26-02-
2004 passed in O.ANo.302 of 2003 directing the Respondents to

complete the stmm expeditiously as possible within

- a period of six months.

4.15) That your Applicant begs to state that the Respondents have
falsely implicated the Applicant in the aforesaid charges. The Applicant
believe that the Respondents adopting the delaying tactics in the said
Disciplinary Proceedings only to deprive the Applicant to appear in the
interview for selection of Assistant Commissioner, Kendriya Vidyalaya

and for further promotion also. It may be stated that in earlier two

occasions your Applicant has. been deprived from seIéction of Assistant

Commissioner due to pendency of the aforesaid Departmental
Proceedings. Moreover, in spite of repeated remainder the Respondents
are unable to provide the Original Documents to the Applicant for
defending his case. |

4.16) That your Applicant submit that the action of the Respondents is
mala fide, illegal, arbitrary and whimsical and also with a motive behind.

4.17) That your Applicant submits that it is fit Case to interfere by the
Hon’ble Tribunal by giving necessary directions to the Respondents to
quash and set aside the Disciplinary Proceedings, if the Competent
Authority is unable to provide the Additional Documents to the
Applicant within a time frame and your Applicant also prays for an
Interim Order from this Hon’ble Tribunal to the Respondents to stay the
regular hearing on 17-01-2005 till the supply of -all Additional

- Documents as required by the Applicant.
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4.18) That your Applicant subrmts that the Respondents have resorted
the colourable exercise of power to deprive the Applicant. The action'of
the Respondents 1s arbitfary and whimsical. '

4.19) That your Applicant submits that the Respondents deliberately
done serious injustice by giving mental trouble to the Applicant. -

420) That this application is made bona fide and for the ends of

justice.
GROUNDS FOR RELIEF WITH LEGAL PROVISION:

5.1) For that, due to the above reasons narrated i_n_detail the action of
the Respondents is in prima facie illegal, mala fide, arbitrary and without

jurisdiction.

52)  For that, the said Departmental Proceeding against the Applicant
should be completed in a time framed period by the Respondents as per
earlier direction of this Hon’ble Tribunal’s Order Dated 26™ February
2004. Hence the said Disciplinary Proceedings should be set aside and
quashed. - ._

5.3) For that, Disciplinary Action cannot be taken against a .

Government Servant at a belated stage. A belated exercise prima-facie

. causes prejudiced to the Government. Servant in defending his case. -

Hence the said Disciplinary Proceedings should be set aside and

' quashed.

5.4) For that by not providing all necessary Original Documents to the
Applicant the Respondents are trying to prejudice the entire
Departmental Proceedings against the Applica;nt Hence the said
Disciplinary Proceedings should be set aside and quashed. '

5.5) For that due to-the delay in Departmental Proceedings the
Applicant has been deprived from higher post. As such, the action of the
Respondents are Mala-fide, illegal, arbitrary and also without
jurisdiction. Hence the said Disciplinary Proceedings should be set aside
and quashed. -
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5.6) For that the Respondents on 26-08-2004 have already admutted
that they have not found some important and relevant Documents in
connection with the Disciplinary Proceedings against the Applicant.
Hence the said Disciplinary Proceedings should be set aside and
quashed. ' S

5.7) For that the action of the Respondents is not maintainable under
the eye of law as well as the facts of the case. Hence the said
Disciplinary Proceedings should be set aside and quashed.

5.8) For that in any view of the matter the action of the Respondents

are not sustainable and hence the same is liable to be set aside and

quashed.
The Applicant craves leave of this Hon’ble Tribunal advance

further grounds the time of hearing of this instant application.
DETAILS OF REMEDIES EXHAUSTED:

That there is no other alternative and efficacious and remedy
available to the Applicant except the invoking the jurisdiction of this
Hon’ble Tribunal under. Section 19 of the Administrative Tribunal Act,
1985. '

MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY
OTHER COURT: '

That the Applicant further declares that he has not filed any
application, Writ petition. or suit in respect of the subject matter of the

" instant application before amy other court, authority, nor any such

application, writ petition of suit is pending before any of them.
RELIEF SOUGHT FOR:

Under the facts and circumstances stated

above the Applicant most respectfully prayed that

Your Lordship may be pleased to admit this
.application, call for the records of the case, issue
notices to the Respondents as to why the relief and



9

10)

1)

12)

13 ‘ ©

relieves sought for the Applicant may not be
granted and after hearing the parties may be
pleaseci to direct the Respondents to give the
following relieves.

8.1) That the Hon’ble Tribunal may be pleased to direct the
Respondents to set aside and quash the Departmental Proceedings |L S
"against the Applicant as the Respondents have failed to provide u
the necessary Documents to the Applicant and also for dmt the
Respondents have not completed the Disciplinary Proceedings
- against the Applicant within a period of six months as per
direction of the Hon’ble Tribunal in O.A.No.302 of 2003 Dated
26 February 2004.

8.2) To Pass any other relief or relieves to which the Applicanf
may be entitled and as may be deem fit and proper by the
Hon’ble Tribunal.

8.3) To pay the cost of the application.
INTERIM ORDER PRAYED FOR:
9.1) The Applicant most respectfully prays for an Interim Order
before this Hon’ble Tribunal, that the Respondents may be directed to

stay the regular hearing on.17-01-2005 till the supply of all Additional
Documents as required by the Applicant. '

Application is filed through Advocate.

Particulars of 1.P.O.:
IPO.No. == 226¢ J) 06439
Date of Issue - 20, )12 200
Issued from - = (5 puoale® . GOD.
Payable at - 4 :

4y G\,\‘ Ne \’:\W
LIST OF ENCLOSURES:

As stated above.
Verification.......
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-VERIFICATION-

I, Shri Ashok Kumar Bhatt; Principal, Kendriya Vidyalaya,

C.C.1. Bokajan, District- Karbi Anglong, -Assam, Pin-782490. do hereby
“solemnly verify that the statéments made in paragraph nos. (. VG2, 400,
Nt _
n0s. (3 Ay (1D ’ are being matters of records are
true to my information derived there from which I believe to be true and
those'ma'de n paragréph 5 are true to my fegal advice and rests are my

are true to my knowledge, those made in paragraph

" humble submissions before this Hon’ble Tribunal. I have not suppressed any

material facts. _ '
" And[sign this verification on this theguday of yawes, 2005
at Guwahati.

i
\

| //%g#gf

(;&gl\o‘\( KuMAR @HA-‘TT‘)
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& o Aweems - ALY
DY STEED LOSTCONIIRDENTLAL
- ‘

R ‘ KLNDRI\'A \'11)\'/\1&/\3(/\ SANGATHAN
’{},, 9‘:‘}‘;;”{ .L,'{’?.;, o ‘ 18. Instituliciral Area,
S bk i Shuheed Jeet Singh Mo,
Wl A | ‘Dew Dethi- ll()()lé

LY

“t , - .
LT et TG o
T R826/2002:KVS (Vig) | . Duted: 05 42002
‘ . ORDER

. WHFERFEAS a disciplinary., pmcculn\g ngnnxl le A K. Hlmlt
Prmcxpul Kendriya Vldyalaya No. 1 /\I S Jodhpur is contemplated.

.‘ ' NﬂW THEREFORE, thoe \mdorugncd the Appointing Authority,
Lol e “in exercise of powers conferred by Sub-rule (19 of Rule-10 of the Central ]
:'1“.‘\',‘|'7"a.’.“.'l_",“\{ 1.Civil Scrvices (Classification, Control and Appcal) Rules, 1905, hereby
P places Shri AJK. Bhatt, Principal Keidrign Vidyalaya Ho.l, AFS Jodhpur
under suspcnsxon with unmcdmlc cfﬁ.ct

“/., -\t'

It is Lurther ordered that during the period that this order shall
remain in fotce, the headquarters of the said Shri Bhatt shall be at KVS,
(Regional Office) Jaipur and the said Shri Bhatt shall not lcave the
licadquarters without obtaining. the previous permission  of the

. undersigned. : o

e e /O’Z,/lod/__._——
C (11. M. (/\IR/\I )
0 R COMMISSIONER

Shri AJK. Bhatt, Principal, Kendriva Vidvalaya No.I, AFS Jodhpur,
Chutruun, VMC, Kendtiyu Vidyuluyu Wu.l, AFS Judhpur.
Assistant Commissioner, KVS Regional Office, Jaipur.

Assistant (.,omnnssloncr(/\d;nn ) K\/b(li()) New Delhi.

Guurd File.

~

L SR
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KENDRIYA VIDYALAYA SARGATIAN Yt veviss korimngiain iy
“Aegional Olfice : 92, Gandht Nagar Marg, e
Bajaj Nagar, .JNPUF! 302015 GOMNELDENT AL

{ Ll detegomy t KEVIGATIC

BREN Ry - :
/2002-KVS(JPH) I;.ﬁog_) | Date .. 0+5:2002
Shri. A.K., 3hatt . '
Principal(Under SUSpensron)
Hoadquarter, . .

KV_S&I’O) Jaipur

’.

Sub: Prellminary lnquiry against She a.K. Bhatt ‘
Pr1nc1pal, KeViliose1 AFS Jodhpur(under suspension).
. . "'."'O"""‘. !
Sir, S

1 have beén detailed to conduct an inquiry on
the subject ‘clted, above .vide KVS JPR HReygyional Offlce
Order dated 29.4, 2002.

Notice is hereby given to you “that Oral Inquiry
will be Held on-7.5. 2002: at 10,00 Hrs. in the office
of Lthe unddrsdynod on day to day basis. Please note
that evidence will be. recorded on the date of the above
referred date. . 3

You are directed to present yourself in time to

attend the Oral Inquiry alongwith the desired documentary
evidence,if any. .

Kindly acknowledge. the recelpt.of this notice.
. f KA " Yours faithfully,
R R
. C v : (8. 0. 1arma) (IL)UV
g , Jo ~ Education OfficeTr &

Co i : | . Inquiry Officer
D) The wsslstant L0mnlssxoner.th(lm)Julpur for

Lﬁf@fmat;gn'& neceasary sction please.,
L o
o Education Officer
Inquiry Ufficer

~
o

P ard
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l\'I‘INI)Rl'\':\.\'ll)\'f\lu\\'-}\_ SAMOGATIIAN . ;
(VIGILANCE SECTION)
. : “ 18, ln:;liluliunal'."‘\rcn, | o
- Shaheed Jeet Singh Narg, ‘ . I - '
New Delhiz1 10016, BN
1:.;{.-},(;,.')(11)).;;\'5'(\'l(‘;,) Lo l)n(ucl:')(-')t)un) oy
MEMORANDUN o S
It has beén repoited ihal Stui AN B, former Principal (winder suspension) o ]
. Hendiiya Vidyaliya, Mot Jodhpur has committed the following invegubmities during his - i
D fenure at Kendriya Vidyalaya, No.1 AES, Jodhpur., "
I, e misceabily Lailed 10 be \i,_v,il;'ml‘ml eximitidion and promotion Roles ' I
Py andd under mentioned sindents in class = IN weie awarded extra marks
I g without the recommeindation of.‘\lo‘.lcralinn and Lsamination Commitice, -
P ¥’ , e gt e e ——— e
A 1 Class | Rell | Subject Marks  awarded | Tampered maris i
N R No. No, Loy - eatermnl | ' '
s R et . . : o . .
. 7 oo eramination . o s
- ' I IN<13 659 | Enulish' § (8K ' 1680 » Ik
Y U 0 T T O R M A EX T o
1 IN-DB 683 | Lnglish 1 . odg0 | 10:80 ro
S B3 W O 3 U R EX T N A T T
Itwas obsarved that the recordy'of eXamination were not maintained probcrl_\'. S
. . . . .. v . 4"
ot 3 Tngpite ol sufficient mbnber af, reablar Gremp ' employees the services ' ' ."*
were privatised on  consolidacd paviment of Rs. 5400/ per month from ; R I
Aprit 2000 to Januway Zl)(‘ll. ) ) -
3. Te appainted llllqu.::h!'i‘c«l compiger teacher (through computer contragl I ;
, with M/s Nawart Computzs Private Lid. and made under mentioned . ;".,;‘q;,
payments. He conld npt'show any academic or professional records of any ",_:"(i
teachier meaning theichw'the five wvere an their liherty o xend any persnn L sy
\ . . 4 . . A , . -:,
' ey decamed fit, I sunie voiddiens payments biss been miade in thie name of o
Shii DKL Sharma and not o'l The details of phvinents are given 1k
below: b
L - - - - - R i b e ""”‘!—\!iﬂiniﬁ,.ﬁﬁn'i:io’T >4 2 o et e s Lo ey & B = = ' ‘.‘* .
 8.Ma, Ve N, & Dute A Amount Mu, of | Nonth
Gy T St o
WL 369000088 TN VI RG] a0 — Huptet
2, 22071299 v idinad (1219 I Oete99
Ay TT9-1-2000 0 E 1220000 0 100 A D2z -00 ' -
e PASROS 2T x i 1226 Jan,-20ni ‘
8. 1-428:13-2-2000 12g0.00 1oy 1 Feb.-2000 '
T e e e ey YT A N Aurtutoraarote
6. |16 3132003 T | Mateh- 2000
LMot 1R 70.360.00
I Ie had sent wion®-infotmalion tegarding the cinobnent of students to . .
WE Q) for the War 1958, 1559 and 2000 10 ect additional staff for he L
Vidvalava, ' <o :
. ! - . s . . . : . , !
b} Te was absent from the station Wil efreet fiom 202001 bas in e copy !
st Pergdanal O Laipue e iy ove Weiting and 20 hag been pads [
' I He pot signatire in e altendance regisier where deave or dihy
APENE T et e e v il st 1 Al b o ' | K
! N
X -
\\Y’Z
H
B! ; |
A ,
b
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0, e have misused the N & ) Fund by puichasing 1wo pump scts cosling
Rs.7,900/-. They were installed in stall qhanters. This is against the norms

/
of M & D Fund, o N ; . -
. H LR | ' . . ©
7. He misused the pupile fuid, when hy Appointed a5 team amannper fop
National Sport Ivieet 1999, He spent a.sum of Rs.d430/- on account of self
treatmet ax DNoctorg cansulting fee, phql‘u'\;npipq andl telephone hill wre, H
While vri towr at Dellil, R '
-8, He spent a sum of s, 13,294/- fowdrdaintcimet conncction, which was | E—
' installed in the office of the tincipal. No Renelit was availed of by the
etudents, The Detuils are ag underse,
Head | V. No. & Date | Amount ~ . .
S 301271100 | i Depogiidil Tog Mew Telephune,
SF 67/22-5-2000 277 Telephorie bill for Phone N, 627123
P | i09-9.2000 g0 Alephodic bill for Phone No 627123
VVN | 450/27-1 1-2000° | 239 _Leleplunic I for Plione 14, 627123
VVN 2R2/19.9.2000 989 Telephaie bill for Plone No. 67713 i
SF 432/25-3-2000 | 3650 Fui puu]n:m-i«lng_llnc MMudum i
L A0I0-2:2000 SR 7] T VAN G ioverme commeriin -
: .. : .
9. He purchased 1350 copies at a cost of Re. 5471/, -cach of 1he books general
: studics part = 1 & 1l instcad of 2-) copics from Anva ook Depot without
e any approval ot Competent Authoriises,
o, He withdrew an amount of Ks.1638.« for tocal jourmeys at Delhi during
Mational- Sports Mzet 1990, No supporting vouchers were; attached in
suppoct ol these cliims, ’ 4
She AU Dihaa s herely called Upen g enplaing his conduct on 1he
aforesaid lapsés within 15 davs from the date ‘of teceipt of this memorandun
failing vehich it would be presumed that he has nothing 10 say in his defence nnd
Turther apprapiiate action would e aken agamst i as per extent mifes,
- . ’
i . 1&*—(_{/\0&‘_ ‘
g . ' T aLaLCamar 26 709/ 00
% . . CONMMISSIONER '
$ She ARG Dhan I ’
'dncipal (under. suspension) . :
Clo 8y L8, Minhey : ' 0
48763 Rajat Fath : ‘
‘ Mansarover.
Jidpugy - Jn2020,
0
!
} ! \
J
D
_ -y e
; yﬁ
"
J
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LT 04,

By Speed post / Confidential

From :

S0 Avuexuge gg

ANNQ}(%_V-E_ )

AK. Bhatt '
C/o Shri. G.S.Mishra
48/63, Rajat Path
Mansarover,
Jaipur-302020.
Datced: 10-10-2002

Shri. HM CAIRAE

COMMISSIONER _
KENDRIYA VIDYALAYA SANGATHAN
18, Institutional Area

.Shaheed Jeet Singh 'Marg;_

New Delhi-{ 10016,

\ : o . . .
Ref: F-8-26/2002-KVS(VIG). : Dated: 26-09-2002

Please refer to your aloresaid Memorandum,

I request your kindself to s,ujabl'y me the following documents, as per
Annexure-l and provide me photocopy of the same, so that I can
submit my reply within 15 clear days on receipt of the same. )

Flowever, I may need additional supporting documents / information,
which may kindly be provided too.

However, nothing has been done about my Suspension order, of dated
05-04-02 and already 6 months have alrcady passed since then. | am
still being victimized and tortured due to. the petty politics and
personal jealousy of few vested people responsible for my suspension
and for the interview for the post of Asstt. Commissioner. 1.wish to
add that during my tenure, I had honestly and sincerely worked. The
allegations leveled against me in the ibid memorandum are far from
the truth and it dppears that & tainted report has been made to the
Headquarter with regard to me for committing irregularitics during
my tenure, as the Principal at KV No 1, ATS, Jodhpur, Every thing
was done as per the existing KVS rules and repulations and in
consultation with my stafl’ members, VMC ‘and RO -Jaipur for the

interest of the Vidyalaya and of the children and nothing for any

personal gain or benefit,

~ With regards

Yours faithfully o
. . 3 - ,/“. Ty
o ﬁ}) .- v '()

' o : Ceoat
’</> o ALK Bhat [ A I
o Principal (u/s)

%&\9” | KVS, RO-Jaipur
LEn: w/u : \/)@
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ANNEXURIE- 1
IO Exammattxons Register for the year 1999 to 2002 with minutes. n

(i)  Original Award list, Green sheet and Moderation ‘committees
meeting minutes for the Annual Examinations for class IX- 3 for
the year 2001.

(iii) - Moderation and cxamination committecs (rom the ycar 1998 to
2002 with minutes and Examination register.

(iv)  TA/DA bills for the staff visiting BSF School in April - May 2001’

(v)  STD Tclephone bills with STD Register for the school for 2001,

2. _ o :
(i) Vacar\cy position for Group 'D' for the year 2000- 2001.
C (i) Detailiof bills for Rs.5, 400/- pm from April 2000 to Jan 2001.
: (iil) Balanct of Fund in VVN on 1* April 2000.
o (iv)  VMC meetings minutes for 1999 to 2002.

g (v) PF of Sh. Mangi Lal, Group D"
(vi) Salmy paid to Sh. Mangi Lal and Sh. Kailash- Gp 'D' during this
1,
(@ . period

(vii) Casual payment and No of workers for the school since 1997.
(viii) Conservancy contract for Safai for the year 2000- 2001,

3. (i)  Computer Contracts to M/S Marwar Computers Pvt. Ltd and other
Computer contracts from the year 1999 to 2002,
(i)  Voucher no with date and amount mentioned in Para 3) of the
Memo.
(iii)  Details of cheques and bills made to the compulci' agencics during
the period from Sep-1999 to March 2000.
(iv) Income and Expenditure statement of computer fees and payment
for computers.
- (v) Purchase of 20-25 PCs from Ld.CIL, Noida wxlh their date of
purchase and amount,

4, (i) Stafl Strengthe proposal and santion and 1ppmvé<l staff strenpth
R85 For the year 1998,1999 and 2000 and from 1990 (0 1995.
(ii) Students Enrolments for the ycar 1998, 1999,2000 and from
1985to 1990. ,
(iii) Any Specific request send to the KVS, Hgs. for getting the
additional Staff from the year 1998 1o 2000 with their number,
(iv) Duty charge and the responsibility for office staff- OS, UDC and
' LDC by the previous principals and me.
(v)  Teacher responsible for collection of student's enrolments for the

school and responsibility for filling up and maintaining the slal"f
strength file in the office, I

(vi) Personal file of Sh. S.N. Sharma.

« 5. (i)  Approved ‘Tour programme send to R.O.- Jaipur for 20-01-2001,
(i) - Auendance register, where lcave or dash appears.
(iii)  Pre-audit TA/DA bills duly approved by R.O. -Jaipur.
(iv)  Any Complaint/ observation send to the principal by R.O.- lupun
for his explanation for absenting from the station wel 20-01-2001 e,
(v)  Despatch register for inward/outward dak for Jan =2001. / \

(
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(vi) * Pulse polio dates and staff members on duty in 2001,
6. (i)  Bills for purchase of pump sels forf Rs, 7,900/ -with proposal, sy

(if)  Year of Installation of Pump sets for the staff quartcl with their ( '
dato of deprecintion,

(i)  Minutes of stalf quarters mceting requesting for thc uanbicmnp of
motors to staff quarters, -

(iv)  Funds received form KVS, R.O- Jaipur for mamlcnancc and repair
of staff quarters from 1999 to 2001 with dumls of ullll/at;on of

j _ { ‘ these funds.
o - (v) Approved M & D, VVN, PF and school Budhct from the ycar
e 1998 to 2002 by the VMC. .
| 7. (i) Biils for a sum of Rs.430/- on ac'c.oum of sell trecatment as doctors
‘ o Conslilting fees, photocopies and tclcphonc bills ctc.
o ) . (i) KVS§,\RO- Jaipur letter for the appointment as tcam manager for
Lo RIS HE A
¢ Ly National sport mect -1999.

(iii)  Audit reports Tor DG of AG and KVS, RO- Jaipur from the year
, 1997 to 2002 and with reply from the school for LM, alongwith
ik ‘ . representation for ex-post - facto=sanction and approval.

e . (iv) CS-12 for repayment of Rs. 430/— 1o the school, if ¢ '1ny

8. (i) Bllls' arid vouchers as per details given in Para 8) ‘of the memo.
(ii)  Sanction and Approval of funds under thc modc] 9chool schemes
for the year 1999- 2000.

R (iii)  Details of the funds spent for the new computer Iab wnth dates and
E bills.

9. (i)  Bills for purchase of General Studics books for A(s 5.471/- from
Arya Book Depot.

(. (if)  Proposal from the stafl/ librarian for the pumhasc of books from
TN 1998 (0 2002 for the Illmny

(iii)  Total Number of books in the library
session (rom 1998 to 2002.
L (iv)  Timetable with no of periods for General studies from 1998 1o -
ty - 2002 with different no of teachers taking General studics.
- (v)  Budgetary allocation for the funds for the library from 1998 - 2002
and approval of the budget ﬁom VMC,

' ' (vi)  Limitatipn to purchasc 150 cop.cs for General SlUdlCS books from
the office / librarian etc.

at the l:)@g,inningi of cach

10. (1) Bills for local j Journcys for Rs.1,658/- at Delhi during 1999,

(ii)  Bills'for local j Journcys for the staff, principal 'md olhers claimed
from the school since 1995,

(1) Representation made to AC office for the xcnmbunscm(.nt of
expenses incurred above at Delhi as team manager or for use of

personal car for attending the various mectings etc for the school.
(xv) Reimbursement of these expenses Lo the school, il any,
: /\(](llll()n'll ]nlmnmlmn -

() Reportol Preliminary inquiry held on ”' & 8" May 02 ~~
() Reconunendation  of  the K VS nHuu 510 Viy,il:mw{ v
Department for Disciplinary action abamal ne.

LBM\”\
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PUSPEED POST CONFIDIENT A
NENDIVMYA YIDY ALAY A SANGATIHAN "va\

' ]
IS, Tisi it s e,

Shaheed feet Stagh Marg.
view Dethni-11001060,

b‘f":& 1. 8:26/2002-IVS(Vig.) Dated w

“MEMORANDUN

’

The undersigned proposes (o hold an Inguiry ngainst Slul AKX Bhtt, l’unupul
" Kendrlya V ld\.nlam Bukajan( formerly at Kendriva Vidyalaya, i\O 1. Judhpur’) under
" Rule-14 of the Central Civil Services (Clasification, Coutrol and Appeal) Rules 1963.
—TTe substance of the himputations of miscondtuct vr mishehavior in respect of which the
: g .3 inqulry {s proposed to be held i set out in the coclosed statement of arvtieles-of charge
(AL\L\L\URL I A statetent of the Imputations of “misconduct or misbehavior In
* support of each article of charge is enclosed ( ANNEXURE-10. A list of documents by
",.\\hh.h, and a Hst of wilnesses by whom, the article of ¢harge are proposed (o be
sustalined ave also enetuged (ANNENTRESIH and 1V,

2. Shri Adx Bhatt.is dirceted to Submit within 10 divs of the receipt of this
- Memorandum a \\nttcn statement ol his Defence and also to state \\hcllwr he dcsncs to
- be heard In person,

\ .
f’ﬁ,aw;; ‘3. e is informed th.xl an Inquiry will be held only in respect of those .ululvs ol {
o 'w 105 A .

\>33~ i chm 1e as are not admitted. He should thcwhnc specilically admit or deny cach arvticle 5

,ul‘ churge,

e Sl AJS Bhatt s further iulmmed that il he does ot submit his written
-“ statement of Defence on or before the date specitied In Para-2 above, or does not appenr
"; }n pcrsun bcfmc the Inquiring \ulhm i or ulhcl m\c f: uls ar wfuscs to unnpl\ \\lll\ lhc

e saman

pulsuanco of the sdld rule, lllc lnquu;nu \utl\m ity may hold tlio inquiry .u,'unsl his ox-
paste. . v,

o
- (SRS . ‘..\

R
"'«

S8, Altention of Shri A Bhatt j fivited to Rule20 of ilw Centeanl Civil Services

L (Conduct) Rules, 1964 under which M Government Serviant \hnll bring or attempt o
- - bring any political or outside Influence Lo hens UPGN any mpvnm nuthority to further
¢ hls Interest In respect of matters perlalntig (o bis service undér the Government, 1F any
‘o representation s recelved on his bel: b from anather person in respeet of any matter
) '.dealt with in these proceedings it wiil bee pxcsumul that Shri ALK Bhatt, Principal s
“aware of such a leptcsem.t(mn and that it has-heen m.ulc at his instauce and action will |

be tuken u"umal him for violation of Rule-20 uf( 8§ (Conduct) Rules, 1964.

l .
The regeipt of the Memorandin may he acknowledged. -t
L L

4
.

(TENLCAIRAE)
COMMISSTONIER

. {
\/Shl'l ALK Dhatt, Principal,
Kendrlya Vidyalaya ,

Bolmjnn.

Cop\ 101- . L e
L . The Asslstant Commissloner, Ky S, RO, ‘.Il«hu l dpur. »(9/
2:-" . The Deputy Commissioner (l’cn PRVS (HHONew Delifi.

L3 Cumd ﬁlc o

3 B RO

o0 ' . 1
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5 R - ANNEXURE-]

| STATEMENT OF ARTICLES OF CILARGE FRAMIED AGAINST SURI
5y A BUATT, PRINCIPAL, NENDRIVA VIDYALAY A, BOKAJAN

ARTICLE-1

That the sald Shrl A, I, Bhatt while functoning as I'rincipal at

W Kendriya Vidyalaya, NO.1, Jodhpur has failed to follow Examjnation and
Promotion Rules as mentioned in Chapter VI of the Education Code -for
IKendriya Vidyalayas [Revised LEdition] and thas violated rule 3 (1) (i) & 3
(2) (i) ol CCS(Conduet) Rules 19644 as extended (o the cimployees ol KVS,

i

.\l'li\‘h‘-l%

D That the said, Shri AN Bhatt, while Tnctioning as Principal in
Kendriya Vidyalaya No.t, Jodhpur appuinted candidintes who are not
‘. qualified as computer teachers through computer donteact with \/S
' Marwar Computers (I’ ) L, without following the préseribed procedure,
~and thus has violated rule 3 (1) (i) (i), & (iil) of CCS [Conduct] Rules 1964
“as extended to the employees of KV, "
; . Avticle - 111

That the said Shri AN, Bhatt while functioning as Principal in
)1\‘: CedXendeiyn Vidyaluyn No.t, AVS, Jodhpur had privatized (he services
:;6§\\ ; *',:f."'rcl':iting to cleaning of Vidyalayasettingiaside the guidelines circulated vide

-Dg\ﬁ_\‘:;},«‘rl(\’s Tetter No. 12-13/99-KVSCAd iy dated 10.12.99 and thus viohited

-%ﬁgff 'l"':g-‘{ﬁ‘m.c.?’ (1) () (i) & (iii) of CCS°,‘i‘CUlltl&lct] rules 19644 as extended to the
* silemplovees of IKVS, R -
i Article 7\

i,
i

That the sald Shrt AJUs Bhatt white functoning
Kendriyn Vidyulayu Nool, AFS, Jodhpur
students enrolinent as on JERYS JLRYY & 3820062
verlied from attendance registerof all classes
do not tally the veport and ths viohited 1l
[Conduct] Rules t964 as extended (o (e

as Principal In

to KVS (11Q) ax
ason 3189, 99, 2000 which
C3 (1) () () & Gy of COS

citplosees of [V,
Article Y

That the said Shri AN Bhatt while functiongng as Principal in
Kendriya Vidyalayva No. 1, AL '.:!gullz,')m' had purehased two pump-sets out
of the M&D Fund flouting the instructions Haned by KVS and has violated

“rule 3 (1) (i) (i) & (iii) of COS JConducs! Rules 1964 as extended (o the

AR Bhal ShdF &)

Lo LIl T j{g\ﬁ Y- -
~ Ve raeam g s - . . . “ voow o pe TNGE v keen ke ,,.,.. r.._, W_‘ 4 te e ey, = e
s ) . ‘ ) [ B '..' yooud g R

bavd sente indlated report of

f L ERC] Y i P
ot PR 1 O S KPS
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Aiticle =V

3 };jl‘.: i That the said Shri AN Bhatt while functioning as Principal in
£ Kendriya Vidyalayn No.Ly AFS, Jodhpur was appointed as tean nanager
o A Hfor National Sports Meet (Girls) 1999 by Regional Office, Shri Bhatt had
Nt drawn Rs. 1,30,000/- as an advance vide V-, N0.267 dated 21.10.99 and out
CooTT of this amount ihe disbursed only Rs. 28,000/~ (o different escorting
2 Vi teachers. The unspent halance of cash was kept by him and deposited in

S different spells.which is in violation of article 204 & 202 (if) of Accounts
i yoine Code for Kendriya Vidyalayas, C

st ire.
AN N SN

i t

e Thus he misused  his poners being Principal and Drawing &
"¢ Disbursing Ofticer violated vule 3 (1) (i) (i) & (i) & 3 (2) (1) of CCS
[Conduct| Rules 1964 as extended (o the cniployees of IXV'S,

Y
i

- Aticle = Vi

That the said Shyi MK Bhiait avhile l‘lllnc!iplling ns Principal in
- Kendriya Vidyalaya No.1, ALS, Jolhpar installed Internet Conneetion in
Principal Office Instead of Computer Lab, & no bhenelit of Internet was
extended to the students wand has isused his official position being
Principal and Drawing & Disbursing Officer and thus violated rule 3 (1) (i)
] (i) & (iii) of CCS [Conduct] Rules 1964 as extended (o the cployees of

‘ - KYS. SR : '

B

eticle s VL

That the said Shri A Bhaic while functioning as Principal in
2 Iendriya Vidyalaya No.1, AFS. Jodhpuar purchased 150 copies cach of the
S bools (G Study) from Arya-Book Depot, Dellii without following the

prescribed procedure stipulated 'in Chapter-17 of Education Code for
= Kendriyva Vidyalayas  czusing “tinancial  loss of Rs. 5400/~ to the

Corganization. The purchase of (hese “pavticulnr’ boo
, vequirenient, and thus violated rule
f',‘r-'-. ~[Conduct] Rules 1964 asextende

- hooks Tare CACCSS Loy
3.(1) () (i) & i) & 37 Y YOS

d'to the employees f VS,

N4
. A\

A

Y P

S d Y
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ANNENURE ~1]

“SUPPORT OF ARTICLES OF CUARGE FRAMED AGAINST SHRI AL
'-,_'**"'BI-IA’I"I‘,‘-PRINC.'Il’;-\L, IENDIIVA VIDYALAVA, BOKAJAN [FORMERLY

IMENT OF INPUTATION OF MNISCONDUCT/AISBEHIAVIOUR N

G, ATKENDRIVA VIDYALAY A, NOLJODUPLR]

l".‘ﬁ'Tlx:\t_tllc- said Shri A Bhiatt while functioning as Principal,  Kendriya
- Vidyalaya, No.1, AFS, Jodhpur during the Year 2000-2001 has miserably failed
¥ to be vigilant on some important matters like examination and premotions and
2 7 some students in Class-IN were awarded exon macks  (maximum 8 marks)
[ without the recommendation of the moderation commitice and withouwt the
‘ -:;-signntux‘c/ consent of the examiner who happened.to be from different schools,
~the details of which are given below:-,

P

S.No. | Cluss ”i‘t’fﬁ’i’f\‘(f’“}‘.’S"fii)j"(-l-i S N arks "}n\';'ii"ii&'i"i{'i'{{i{:'plii-'&'lf }
' s oy Lexternal ; tmarks /i"'

e CE o examination i _

1. IN-B | 65Y CEnglish TS0 L 16/30

_ | g i

-do- [ 664 o, T 0780 T g T

! o
~Jo- 683 |-do~ . TO/RD 10780
Sk . _
~do- G-l (o 0T T T T
L, _____.{____ . . — -..‘._...____..,_.4_.,..-;. - _JI

© 2. Further it was also observed th
g there was no signature of €1

.,‘.\.., S

P

atresul register of Class IN-13 was recasted as
ass Leacherin the column of Ist and 2“" .
J.a"»‘.‘- .
w3 lurther It was also alleged that re
s maintained propecly, During Sumnie
S—————— v . . D
e naterial of examination on the
“te trace the examination nate
alternate arrangement to sl

; -

cords of exXanination were not being
1 Vacation, the cqu_'_i_cz_l_l_:_'_(z;l}'d___ggupcd the
floar of the store roon It was found difficult
riad when requirved. Te should have made the

it the confidential records under his supervision
instead of throwing the records in the hamls ol irresponsible persons,

" Thus Shri AKX Bhatt has Houted the
Cliduenton Code (Revised o
rae 3 (1) (i) & 3 (2) (i)

cimployees of KVS,

rules mentioned in Chapter VT of
clitinn-l()(l(l) ITIE l"\'cmh'i_\'u \'ltl‘\‘uln.\‘us thuas violated

of CCS Conduet rules 1964 as extended (o the

e AR gt 2

BR

P

"

(G
0 |
v
o
6o
30
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J

/




_;R\;“_;ir~)'§;?§5.hQW"all)f degree (academic or prolessional) of any
AR Itinms were a their libertv (o sen( any
5?%?,}?}&}?1%‘1'{1}1111raiued iy note-hook, In senjor se

l{’:"7':\&&‘\\/110 have opted for Informatic

Ve No& daie “g‘“_‘“:\'i;,;;,a;‘;( T
3 [ A .
‘ ! f——— “—N.“as__-.l. e L nkﬂ..'i‘g
" 265/20.10.99 i 12010.0077

' _;:“;?,j{ payment without
ol po
PHER N
Sicdor full moni),

: “;,;:3@31999-2000. and 2000-2001 gy

. e
et
‘
PN
eh, e dy
Mgy

WiThat the said ‘Shij A Bhatt wl
alayaiNo. |, Jodhpur had appointed
wlﬁ;‘icgmpurer conlract with M/S Marw
STt AN ,‘;,:.'" CR

L.?\'l

y:
N
o

¥l {ollowed by the unqualificd teache

"Fteacher is g regular phetomenon |
s\ issue, From (e youchers il 'is ¢le
R getling verifical
classes X,

ta
A

A for Feb,2000 for

velstudents i classes VI (o X1l

under:-

322,712,997

TG |

T

| B I

30000

G 6 AT 3200 RINIRN
Total s EYRITERTY

CIn o some vouchery pasmeny |y
Sharma and poy o the firm, [0
W KVS Approx. Rs. 75,000 -,

Thus Shri Ak Bh
Drawing & Disbursing ¢
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e eeated ey

T ATHGN. Mawfee L
S

1

-—-).

12360 00

]
I

1ade

1. No record of (¢
been maingaife

L)

P T210 007

!

BRI
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thus violay
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Article -1
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Excess pavimen; has: been

as no proper s
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and no check
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Arficle -1
That the said Shiri AK. Bhatt, while |
. Vidyalaya, No.1, AFS Jodhpur had priv aning
bR ::qf:Vidyulayu selting aside the guidelines cireulated vide KVS Letter No. I.LZ;___
\ik,.‘;“,’ HI113/99-KVS/Admn.] daled H.12.99 vide which this service e be privatized'of

Sate” " two posts of Group ‘D" are vacunt. Ou ol the nine sanctioned posts cight Group /
NI T . ' ' . K .
(f' 4D employees are on roll, Ax such this service can’( be privatized,

lunctioning as Principal Kendriya
alized the services relating 1o cle

’

: Inspite of present of sullicient number of regular S
TR T T Vidyalava, this serviec Was privatized on a consolida
vt 5400/ per month, Fvey the double deployme

alui Karamcharis in
ted pavment of R,
nt could not serve the purpose ang /
sk "-{-‘;i;g’l}g,.\(idyalaya has cngaged Casual Labour's whose payment with clfect from
i Dl 2000 1o January, 2000 amounts (o

A Rs. 16,000/, material & cartage R,
?“{é'}(l;élv,oo‘()‘/ﬁ,. Logy to KVS upprox, Re. 50,000/

P ipedersy N “' - ;. ’
i *‘L{;g‘;\\"{'{)?siSlmAI} Bhatt ha

s migused his official position ag Principal &
XA ~ ot ~

PAX ) A . .

o e &iDisbursing Officer
5T

and has violated rule 3 (1) (1) (ii) & (iii) of
] -‘téa[;lgn‘dpqt] rules 1964 as extended o e employees of KVS. ‘ '

Article -I‘}'

¢ 2 s ]

@i That the said Sl AKX, Bhattt, \\hilc,,l'unclioning as Principal, KV No.l,
0 Jodhpur had sent wrong information for sanction ol stall strength statement of

students enrolmen{’ason 3 K98, _3'1'..‘%.(),(,‘ &3 1.8.2000 (0 K. VS (HQ) as verified
[rom attendaice regisier of u| classes ak on 3] AUgusL Y899, 2000 which do

’,l,\_go}L,_lgll)'. Probably it has Leey stated o hig

her side with ap ¢yve tu retain the
Bl uperintenden e.g. 911'31.} ) Hhere were FOA9 students on roll whereas (e
, . Slatement says there \Were 2005 students on 31.8.9y. That was the (ime _\_\'hcu/
¥ Superintendeyl POsLwas sunclioned aboy e e Strengtl 02000, This caused an
L extra burde ol a Superintendent (q RS cleri
';'.«';’;_L. ~ deliberate atlempt as

U wag not g clerical mistalie bt a /
all the three years ol his tenure 1he statements received in
are on hugher side, Logys o KVS —above Rs. Qne LLakh, -

2t this ollice
R:IT. . .

Tt

siion as Principal &

Thus 3111‘i AK. Bhatt has

misuscd his ollicial PO
- Drawing & Disbursing Ofljee

rand  has violated

rule 37(1) (1) (n) & (1i1) of
+ CCS [Conduct] rules 1964 s cxlcndg}l o the emplovees o' KVS,




Al'l‘i{.‘.l@ «V

" That the said Shri AK. Bhatt, while functioning as Principal, Kendriva
*Vidyalaya, No.l, Jodhpur had purchased two pump sets from M/S Soni Traders
out of the M&D Fund vide Vr. No.39 dated 24.7.99 of Rs. 7,900/-. The pump
‘scts arc being used continuously in the quarters ( Principal’s residence &
“Teacher’s residence) as stated by the Stock holder. These materials were
purchased for the purpose of quarters which is not admissible as per instruction
of KVS. There are so many, motor pumps already exists in the Vidvalava,

e A7 T R PRV PP

.. Further as per Sangathan policy no money should be spent on repair
=4 maintenance work of staff quarters out of M&D Tund. But he had spend Rs.
;,gi. 7,900/~ for installing a Pump Set ot Principal’s residence out of M Fund
. vide Vr. No.39, '

Thus Shet ALK, Bhatt has misused his powers being Principal & Drawing
& Disbursing Officer and has violated rule 3 (1) (1) (ii) & (iii) of CCS
[Conduet] rules 1964 us extended to the employees of KVS.

Article -V - ' '

That the said Shri’AK. Bhatt, while functioning as Principal, KV No. |

Jodhpur was appointed ag Team manager for National Sparts Meel (Girluy {09y

by Regional Ottice. Shri Bhatt had drawn Rs. 1,30,000/- a5 an advance vide Vi,

No.267 dated 21,10.99, Bhe date of National Meet was from 1.11.99 1o 5.11.99.

.-t Out of this amount he dfsbursed Rs. 28,000/~ 1o diflerent escorting teachers,

The unspent heavy amoult of balance cash was kepl by M and deposited in

o the Vidyalaya account on'different spells 1.e. i four installments as under:-

i | Date | ‘ Amount :

o 1.1199. 75000 |
7L 21299 | S
e 7.1.2000. - X1
| 1912000 (698/- |
Total T - 1,00,698/- N

This iy alsou violation ol Article 2004 ol Aceonmntys Caode.
Rs.430/- on account f self treatment towards doctor’s consul
copies, and telephone cte. on tour at New Delli & c¢h
vide Vr. No.332 dated 16.12.99. 1
of Accounts Code,

Fuarther he spuent
ting fees, photo
arged oul of Pupils Fund
Tus 15 also a clear violation of Article 202 (1)

Thus Shri AK. Bhatt has misused his powers being Principal & Drawing
& Disbursing Officer and has violated rule 3 (1) () (i) & (i) & 3 (2) (i ot
CCS [Conduct] rules 1964 as extended to the employees of KV,

e e s can e
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i That (he said Shri ALK, Bhat(, while lunctioning as Principal, Kendriya

%dyala)a,Nol, :Jodhpur spent Rs. 13,294/~ towards Internet connection, the

AR
LR

detalls of which are.as under:-
it .

Fund | Vi No. & date Amount | Remarks __
Sr 301/27.11.99 3,000/~ Deposited for
: S | New telephone
SFeooL | 67/22.5.2000 277/ °| Telephone Till
. h | for PNo.627123
o SFe e | 134719.7.2000 289/- -do-
VVN - 450/27.11.2000 ‘ 289/~ . ~d o~
VVN ~282/19.9.2000 289/-  -do-
SF. 452/253.2000 | 3,650/ For purchasing
- the modem
SF. | 4031022000 | 5500~ | To VSNL for
‘ Internct |

The Internet conneclion was installed at Principal Office instead of
Computer Lab. of the Vidyalaya. No benefit was extended to the students.

Thus Shri A.K. Bhatt has misused his oflicial positions being Principal &
Drawing & Disbursing Officer as per norms si pulated in the Accounts Code for
Kendriva Vidyalayas and rule 3 (1) () (1) & (i) & 3 (2) (i) of CCS
[Conduct| rules 1964 as extended to the emplovees of KVS.,

. . -

o g Article ~VIII

)

That the said Shri'A.K. Bhatt, while tunctioning us Prineipal, Kendriya
Vidvalava, No 1, Jodhpur purchased 150 copies each of the baoks G, studies
part-l (cost 17.80 per copy) Part-11 (cost 24.80 per copy). Purchase ol such large -
number of only two books from Arya Book Depot, Delhi is highly irregular us
purchase rules have not been followed. The 150 copies of these two books cost

Rs. 5,471/~ which require’ '
i) Executive Committees approval,
1) Library Committee recommendation.
i) Proper thought in making the purchase of 12, SATH-This amount could
' be utilized in purchase of some other bools by making proper planning.
None of these have been followed. 1.0ss to K VS Rs. 3.400:-.

Thus Shri ALK Bhatt has violated the rules 3 (1) i)y (i) & (i) & 3 (2) (i)
ol CCS Conducl rules 1964 as extended o the cplovees ol KVS,




ANNEXURE ~131

Ty

',«fE,iCLIS'I’_ OF DOCUMENTS BY WHICH TIHE ARTICLES OF CHARGL
'ARE PROPOSED TO BE SUSTAINED AGA INST SHRI AL BHATT,
"PRINCIPAL, KENDRIVA VIDYALAYA, BOKAJAN (FORMERLY AT

g KENDRIYVA VID YALAYA, NOA, JODHPUR

1| Copy ol nolice N0.26.2.2001 | Annexure of 2™ Repoit senl on 30,5.2002,

|

2 | Result register Class-IX . -do- ;

: . d

3. | Computer contract and Dispatch Register E

payment of fees thereof V. No.205. 322, 377, 388,428 & hi6 }

& compulter agreements year 1999-2000, ;

4. | Privatization of services of Vr. No.627. 467, 578. 211, 408 & ddd and @

swaeper : agreement. Guidelines circulated vide |

KVS Letter No. F.12-13/99-KVS/Admi.] 1

L dated 10.12.99 ';

15, | Sending inflated & Report of | Pages (3)

students enrolmenit :

0. | Pump set out of M&D Fund | Vi, No.3Y & certificate of puinps. !

| to the Principal's residence K |

A | and staff quarters. = - e |
. 7.} Advance of Rs 130,000/ for | DI C-S-12 look Mo 277777
' National Sports Meet (Girls) i

| 1999 and manners of refund ,

oot thereof,
. @’)‘L 1 8.1 Internet Connection Vr. No. 301(101). 67(140). 134(153). 282, |
- | 450, 452(126) & 403(117) o
s Total'seven vouchers o

9. | Library book | Vi.No.310 - T

g

| ’lii % W



ANNEXURE-IV

A L ‘ '
TATEMENT OF WITN ESSES BY WHICH THE ARTICLES OF
‘”).-:HA.RGES ARE PROP OSED TO BE SUSTAINED AGAINST SHRI AL
h}[“IATT, PRIN CIPAL, KENDRIYA \% IDYALAYA, BOK&'&JAN. '

Smi, 8, Muiik-, I?"('"j‘.l‘(]l"n.g.), [Kendriva Vidyalaya, Na.1, :h.wdhpur &
-+ Member of Moderation Commijttes for the session 2000-2001 and 2001 -
i1 2002, Kendriya Vidyalaya, No.1, AFS, Jodhpur.]

'-.,..""«Sllltv. Veena Chauh‘un, 'I‘GT(I-Iincli), [Kcndiiyd Vidyalaya, No.1, Jodhpur
- and Class téacher Class IX for the session 2000-2001]

1 o (3) '!Shri R.'Pz‘ésaa, Rerd, PGT[(V/C examination), Kendriya Vidyalaya, No.]1,
- AT, Jodhpur.] ' ‘ .

S (4) Sl K.S. Bhati, Ex-PGT and I'C Examination, Kendriya Vidyalaya,
( . No.1, ATS, Jodhpur (Now in Kendriya Vidyalaya, Dhrangdhara ).
. | |
A C SRR e
L
c 1
&y O
" P
‘ wh
..v". “
iy :

O

5

Eduacation Officer (v s



5 A\\n\samu& .F

v apesd Do Conrlennal (gﬂ
RNV A VLY AL EY Y R UN O N
VIGTLANCE S0, Lo
13 Tnstinticnal Area,
Shaboed Joot .“,Zim_::!: A forg,
srew Preihi-1 10 5,

Datedy ¢ 1222002

MEMORANDIUN - :

{ . l‘w"i'
) With reference ta hiy fepresentation i 10-10-2002 reganding providing ‘
e of documents Shii A K. Bhatt Principal(US) K.V Jodhpur ig hereby Informed that '

el request hus been considered by the competeut authority and sceeded (o, :

L Accordingly  copies ol the documents are  enulosed herewith ws per the
" Memorandum dated 26.09.2002.

Py

The veceipt of the dooumenty may be achnowledyed,
. : : i -
........ e

. : (S Vijavn Kumar )
Fducation GHicer( Vig.)

Sh A K Rhatt
Principal (1/s)

Cio Sh.G.8 Mishra
563 Rajar Py -
Mansarover
Jaipur-302020.

Encl: As abave

S AT I T T o e ra ey e
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R R R TN AN TT TR AR

MENIIAY AV IDY ALAY A SANGA LIS
(VIGILANCYE SECTION)
18, Instivurional Area,
Shahecd Teee Sinol Mara,

aexy Delhi=1 10070,

+No,F.8-26/2002-KV'S (Vig,) Dited: 20 =07 -2003

WHEREAS an order placing Shrei A0 K. Bhat, Principal, Kendriya

Vidyaduyn No.l AR, Jodiipur,  under  suspension dechioeing  his
Headguartery ns KV, Regional Oftice, Juipur was made vide Order of even

-number dated 05-04- 700"

C NOW, "I’II‘I"UZI'()R}'M the undersigned  in exercise of the powers
ceonterred by Clause (o) of sub-rule (5) of Rule 10 of the €O [CON] Rale’” «
11968 hereby revolies the said ordoer of suspension and post hiny as Pri neipai o
Kendriva Vidy alaya, CCl Bokajan. (Silcher Region). The revocation of
suspension will be effective from the fl.\lu he assomes the chavae as Princinad
at Kendriva Vidvai: wa, Bokajan, This is m.hm,u cmd 62 to the outcome of
the Disciplinary p rocecdings contemplared againat him,

/7 /0/ & QO”
e (NG CL LAY
oo COMMISRIONTR
_‘_(un (5H

L,/l) Shri A, K. Bhatt, Principal (under suspension). C70O0 NS (Tegional Office)
daipuar,

2Y The Awsicenne ¢ ommissionee, NVE (100, FovipsnnerSideyon

‘5-) Ul«.‘ £, lmumq }\uu}x[\u \guxul,n,l LonLi (2:_)}3;_!!}_1;;.
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From :

AK.Bhau, Principal
Kendriya Vidyalaya
C.C.1, Bokajan. '
Karbi Anglong .
Assamn - 782490

-Rcf. No. KVB/ AKB/2003~04/5.13 S ‘Dated : 24" Dec.’03

:f’:"-T o N, Ry \, o

A% Shri, H.M.Cairae

. .. The Commissioner

i Kendriya Vidyalaya Sangathan
. 18, Institutional Area, .
BRI Shaheed Jeet Singh Marg,
- Neve Delhi — 110016.

Your Ref. No. F.8 - 26/2002-KVS (Vig), dated 11.12.03.

- Sub: REPLY TO MEMORANDUM - reg.

Tsi, 0 |

- With reference to the subject cited above, I wish to submit

- that I shall be submitting my complete defence statement on
receipt of all the supporting documents as pPer my carlier letters

of dated 10.10.02 and others with Annexures 1l & 1V of the ibid
memao.

2. In the interest of justice,‘cquity & fair play, it is most
respectfully submitted that all these essentia] documents are

provided to me at yours earliest, as these are lifeline for my
defence. |

| 3. On receipt of these documents, I shall definitely 'be
submitting my defence statement.

4. Therefore, it is most humbly requested to you to kindly
assist & co-operate. ,

Thanking you.

Yours faithfully,

e 27T
/////"-./ ‘/'Q )\\—_ 1(\‘{. S
/ ~—en e —— e o

"?I(.”;}’:T ‘e
(AK.Bhatt) .
Principal
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RQate‘pﬁ’Order t This the 26kh. Day nf February, 2004,

-‘ﬂw%heﬁﬂon'ble Shri Shanker Raju,Judicial Member. '

I

i
¥ .-:‘ 4

16 Hon'bln_ﬂhri K.V.Prnhlndnn,ﬂd@iulBtrﬂtive Memher. . <

¥

o ‘ o :
‘8hri Ashgk Kumar Bhat

*grfncipaf, ﬁen riya Vidyalaya, v
C.C.I7 Bokajan, Dist.Karbi Anglong, '

++..Applicant
s ?yfAdvocate Sri A.Ahmed.
%j;; - Versus -

AL, The Commissioner, o
i Kendriya 'vidyalaya Sangathan, {

ii.018, Institutional Area, )
i, Mf :Shaheed' Jeet Singh Marg,
«, New. Delhi=16. ¥
T4 e : -
.. The Joint Commissioner (Admn)
afd, Kendriya Vidyalayn Bangathan,
et 18, Institutional Area,
finst! Shaheed Jeet’' Singh Marg,

,“New Delhi~110016. / o

s

;¥ The Rgsistant ommigsione
%Kgndr ya'vigya aya Sangatﬁén,

Regional Office,
92iCicandhi Nagar Marg,

Bajaj Nagar, Jaipur-302015.

i @”TheTAisisténtfCoﬁmmissioner,

wid Kendriya Vidyalaya Sangathan,
-Regional Office,

‘Hospital Road, Silchar-788001.

. .Resapondents

' §

ORDER (dRAL)
p : . L
ANKER RAJU, JUDICIAL MEMBER,

" In this 0.A the applicant  seeks supply of certain

docqmgnte 'and éxpeditious disposal of the disciplinary

v LR i
& Wi li'” e
e fdogmente
frisaidneity broceeding.
B aRroteedl

. il
;j}%‘i}ﬁﬁ?’”’a
W 4 Y
IR _gﬂ‘
R
e

.. !
» .0 OJA. 18 disposed of at this admission.stage with a
direction to the respbndents to serve upon the applicant, if
-‘request is made necessary documents relevant to the
- 4

¥

[

#l
B v'bfiginal_ﬂpplicntion No. 302 of 2003, h!ﬂru_?%\ﬁquﬁ~\_3 l



3. The respondents are directed Lo complete  the

disciplinary proceeding as expeditiously as possible within a.*

period of 6 months from the date of receipt copy of this

‘

M
order. Applicant 1s also directed to\ oooparate with the
enquiry-and shall not adopt any delaybﬂjtactlcs. :

0. A. stands disposed of.

a———— —— - e — o

54/ MEMBER (Jj

S /7/”0[
o

6’1111(1/1‘/:1776 LS ‘

CA. 7

/e

"<~

Sd/MEMBER (Adm)

O
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REGISTERED. NUPAWAE - k
L No. : KVB/ AKE/2003 - 04/170 I Dated : 7th May.‘04 <
, 7 ‘i——"—___—-—_-’
From : .
: . ‘ A.K.Bhatt.
L e e ' - Principal, K.V, C.C.L
el o ', . i +  Bokajan, Karbi Anglong.
’ R A " Assam ~ 782490,
To.. "no v a0 ' "
- Shri Lachhman Singh . . AR

-Inquiry. Authority . . . .
'E~7/E,DDA Flats .., . e
Munirka, New Delhi - 110067 , S

e Sub:;.-,i-Departmental Inquiry in case of Sh. A.K. Bhatt, Principal, KVS -
L vy o Preliminary hearing - Supply of documents, Reg.
Sir, .. B - .
:':g‘.\.'-‘i’_'.PlCaSC refer-.to‘th_q;Prclimin ry hearing that was held in KVS, HQs, New Delhi on
B 19t MarCh-i.‘O"f-:&!,-‘{:?f’.‘. RS B a . -
CEeelalcdycsdedife. aoe o ke : .
' uring the ‘programme for inspection of. documents, the Presenting officer provided
~me only a set of photocopies of listed documents mentioned in Annexure III of Memp No..
F.8-26/2002 - KVS (Vig.), dated 11.12.2003, except the following documents ag mentioned
S below:e e ' S ‘
1. . Annexure of 2nd report sent on 30-05-2002.
2.+ Voucher.No. 265, ‘ o . ‘
3. Result Register for Class IX.
4. Statcment of witniesses as per Annexure 1V of the ibid Memo.
The same was represented to the Presenting officer on 19% March.’04, However, till
date, these documents have not been reccived by me

' My complete defence is being jeopardized without the availability of all the neeessary
documents,. which 1 have been reiterating since my initial letter of dated 10-10-2002
followed by similar letters on date. In the interest of Jjustice, equity and fair-play, it is most
respectfully . submitted that all these necessary documents are immediately made availuble
o me, as per my revised list of xicccssary documents that will be required, as per

documents available with me till now, enclosed herewith vide Annexure ‘A,
~ . :

Please refer to para 2 of the dircction reccived from Hon’ble CAT, Guwahati, giving
\..-clear dircction to the KVS to serve upon all the necessary documcents relevant to the
disciplinary proceedings, copy enclosed herewith vide Annexure ‘B°

All these documents are readily available in the custody of the KVS, i.c. KV 1, AFS,
Jodbpur and R.O., Jaipur and HQs., New Delhi. I shall be highly obliged for supplying me

n as all these documents are

these listed necessary documents for my study & inspectio
essential & have o dircet material bearing for my defence,

I shall be submitting the name of the defence Assistant immediately on recciving a
confirmation from him.

Thanking you for your kind co-operation.

Yours f.’ail}'ll'l‘,ﬂ]y,

/(;"/—Z?}Z\\n. el
(/\.l(».uh:ut)f;:;:f v A
Principal, "+ // <t
‘ C.C: Sh.s,.K. Nagpal, Presenting Officer ( For inf. & n.u)
: SO, K. V.S, HQs, - - - 18 Institutional Area, o
Shahced Jeet Singh Marg, New Delhj — 110016, o

Encl : As above : \,v\

| , \ @/p:
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S e | ANNEXURE - A
¢ () Examinations Register for the yc
g7 " Exams. I[/C. 1o .
el (i) Original *Result - Register, Award list, Green Shect and Moderation committees
7 VT meeting minutes for the Annual Examinations for class IX-B for the year 2001.
< (i) Moderation'and examination committees from.the year 1998 to 2002 with minutes,
i ‘“':I,_}_(iv) : TA/DA bills for the‘staff visiting BSF School in April - May 2001,
& " (v) " STD Telephone bills with: STD Register for the school for 2001.

e (vi) jAny"i"observation"-‘.raised'zby any officer-from RO., Jaipur to me that records of
B g the Summer -

ar '1999 to 2002 with minutes maintained by

{

T examinations were not being maintained properly or dumped durin
B Vacations'during my.tenure as Principal, KV1, ARS, Jodhpur.
(vii), CBSE QGazette for Class X Board students for the session 2000-2001 &
' 2001-2002. . -
- (vili) ¥ Any™ Guideline Y circulated 'by: R.O.,  Jaipur to the
j S @000 852001, v L e, e Y
S DREREL SO

e e i i) a . ORI UL NN [0 SUPEETN 1 K a s e .
ISR AT e ORI qui"yvr*wl..(l’::'x}_lﬁ_zqﬂb:‘xl n’:_.j}“‘."ﬁ"\,“,“\'«-7,

. Principals for SSE-

- 7.‘1*‘..:\*",(“,-., @ . :
R )y Detalls'of eheeuestand bills *made lo the computer agencies for (he months of
"'””"’""Z‘August,ZSeptcmbéi‘;&,Novembcr 1999, e rdinge '
_(ii) " Receipt* and”payment‘statement"for Computer fees and

- 7' contractors during ' 1999-2000 & 2000-2001.
r{ili); Date of purchase’of 20-25 PCs from Ed.CIL, Noida
(iv) Any obscrvation iraised by any Staff/Teacher/O
:Teacher-employed . by-‘the . Computer - agencies
. professional'qualification. 3t < R I TR
(v) \CBSE results Gazette. for Class XII for the school

cyrwie ;1:?:4‘-‘9

e for, L P SRRt Saiiftond Al vionat:

Y .
LA A +
Pl R A

Any’’ objection/observation . raised by “the Director of the Computer Agency for
J_o_r;—:’payment’,gf%its;duesﬂ_by‘thc.school,.’}:"r- : : C
e R o e e N

%@% cy/position’ifor 'J_ﬁrbupv‘;!r‘)"&with sagétioncd Staff Strength for the year 2000 &

payment to the computer

and the amount paid by school,
ficers to the Principal that the
did not possess academic or

for the year for the year 2000- 2002

“Ey

NS % RS
_(;)?%Nacancy_!fggys_;go_q‘afor;_
e 00015 AR

an . e Vit e : f
. "(i1)' Details of bills'for'the month of Dec. 2000 and Jan. 2001 paid to J.P vigilancc.
- (ili) Balance of Fund in VVN on 1% Apr.1999 & 1% April 2000. '
- (iv) VMC 'meetings'minutes'for 1999 to 2002.
(V) TPR of Sh.'Mangi Lal,"Group ‘D’, * S
7 (vi) Salary paid to Sh. Mangi Lal and $h, Kailash
- & 2001, K S

. (vi)) Statement of casual workers employed in the school since 1997 with the amount
u " ‘. paid to them. " ' . |

+». (Vi) Approved-VVN Budget from 1999 to 2001.

= Gp ‘D' during the year 2000

3 L R

i § 4:.'_}‘.(@),_"Complete detailed Staff Strength-proposal from
P Jaipur from KV1, AFS, Jodhpur.

. (i) Approved and sanctioned Staff-Strength for KV1, AFS, Jodhpur from the year1997 to
.‘ _:‘v‘)‘z “f 2002'1 Co ‘ﬁf@;vf‘gn.‘.'}--"ﬁf‘." : - - -

the year199:7 to 2001 sent to R.'O.,

(i) Students Enrolments for the year 1998, 1999
';=---"‘i"(ivv) Any Specific request’sent to the KVS- R.O., Jaipur and HQs, Delhi for getting any
i additional Office Staff from the year 1998 to 2000 with their number,
v . (v)' Duty- charge 'and the responsibility for office staff- OS, UDC and LDC by the
' .7 previous Principals and me. - '
Teacher responsible for collection of student’s cnrolments for the
responsibility for filling up and maintaining the staff strenglh. proposal for the school,
(vii) Personal file of Sh. S. N. Sharma, ex-Office Superintendent in KV 1, AFS, Jodhpur.
(viii) Records of CS-8, Cs-9, CS-23, CS-54, CS-69 from (Janl) 1996 1o 2001 (Dee))
alongwith attendance Register during this period. - )
(ix) Draft approval for Staff-Strength proposal for the schoél giving the students
y . enrolments figures as 2005 and or not 1949 as put up to the Principal by OS on 30-
| 09-1999 for his verification and signature. "
: (x) Original Staff-Strength file A-1 of the school.
(xd) Attendance register of all Classcs

» 2000 and from 1985 to 1990.

-,

school and

Page 1 of 2
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) Proposal, comparative statements and quotation for the purchase of pump sects for

L Rs. 7,900/-. 3 o e

: / (ii) Year of Installation of old Pump sets for the staff quarter and Principal Residence with
' the dates for their depreciation and writien off, ; -

(iti) Minuten of staff quarters meeting requesting for the transferring of motors 1o suff

quarters, - o : . . )

(lv) Delalls of Amount with dates for Maintenance and Repair Funds received from KVS,

- R.O., Jaipur for. the staff quarters Maintenance and Repair: from 1999 to 2001 with

o details of these Funds utilization, -+ - .- -
v (v) Approved .M & D, VVN, PF and School Fund Budget from the year 1998 to 2002 by
S e the VMC. «. T e b , S . -
C .ol (vi), Amount, spends on the repairs of the old motors. ‘ : .
X R (vii) Original Stock Register.for M & D Fund showing stock entry for the purchase of new
o _._,_,..‘,;_,I.,;‘.Pu(mp,sets_. ,w; P AR N A _ ‘ .
f o '6.. (1) 'Ofiginal.Bills-for a sum of Rs. 430/~ on account of sclf treatment from doctors as

Consulting fees, -photocopics and telephone bills ctc,

' (i) KvS, R.0., Jaipur letter Specifying the names and the schools of the different Escorts
: """'i--,i':'ffon.;National'-.Spqift Mecet - 1999, S HES '
(iii)-.f;Dat_eéofg:'a:;;ival;'qu. Principal to Jodhpur from National Me
il Attendance ngiﬂsgc’r_v,ipy.Nov-Dc{, 1999 with

¢t held at Delhi from the
riginal Attendance Register and Despatch

Wi TN e

" 5_.'registe:3 foet theyidpie: v/ g AR
v),; Details with,-dates. of recovery received in the-school from ti

vithe diffq};gq‘gggpﬁgpls,fori,,th.c, National Sports. Meet- 1999 ag
i to them.’f"-":,‘,'{"-,125,};'.?}1?}.;,-»;;}f,l R o

Ly

1¢ various Escorts from
ainst the Advances given

: ) . ':‘,‘l‘ Gy -.3!\“:7" K s . \ .
eIS mwritten  to the . different - Escorts/Principals to settle the
al Sports Meet from the Despatch Register.

ol for I.M. alongwith representation for €x-post- facto-

;{Copyldf .CSf12-fo_r repayment of Rs. 430/- to the school, if any, by me alongwith the
4, original CS:12 Book during this period. . - ‘ . - '

" (i) Sanction ang Approval, of funds Spent under the Model sehdgl schemes for the year
S 1999-2000_with utiliza@ion of Funds. /. i';

(i) Dcw'ils of the Funds Spent for 'the new Computer Lab with dates and bills.
(1v), - m the Telephone Number 627122 with ST1D
. Register.

purchase of library books {rom 1998 tb 2002

-Q‘S::: (1) Proposal from the staff / librarian for the
- - "2 for the Schoo] Library. . . .
© (i) Total Number of books in

:52002, Coe

. ‘ 8 books from the
- office / librarian ete,

(vi) Any Text-Bool prescribed by Kvs for Genera] Studics books';and
be followed for General Studics by the Principa] /teachers, '

-~ DDITIONAY, INFORMATION:.

the curriculum to

: o) {licers to KVS,, Vigilance Dcpartment,
Delhi for any Dlsmplinary action against me with detajls and datcs. '

(II) " Permission to provide and
may be relevant for this case during the

inspect any additiona] document
(IV)  To CXamine all the witne IS Cz O:prove the correct and
factual position about the listed charges.

Page 2 of 2
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KVS, R.O- Jaipur from the year 1997 to 2002 and
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ANNEXURE - A

“l.l(i) Iixaminations Register for the year 1999 to 2002 with minutes maintaincd by
ol Exams, 1/ Gt : ' N . i
(i) OriginaliResult’:Register, 'Award list, Green Sheet and Moderation commitlees
L7 meeting minutes for the Annual Examinations for class IX-B for the ycar 2Q01:
7 (ili). | Moderation-and examination committees from the year 1998 to 2002 with minutes.
. (iv)"TA/DA bills for the staff visiting BSF School in April - May 2001. '

44STD, Telephone;bills with STD Register for. the §chool for 2001. -~ TR
7 Any" observation ‘raised - by any officer from R.O., Jaipur to me that records of _
: - #ithiiexaminations were mot being maintained ‘properly or dumped during the Summer
’ ¥Ry Vacations during my tenure as Principal, KV1, AFS, Jodhpur. . R
' - (Vi) CBSE, © Gazetle”; for - Class X Board students for the session 2000-2001 &
L RETR001-2000, 0 T S ' ' :
“(viii) * Any 'Guideline - circulated by R.O., ‘Jaipur to the Principals for SSE-

| ,2_.%‘:(i)f;;;Dct;ailségpff;ighqqucs and .bills made to the computer agcnci_cs' for the months of

eI August,)September & Noverber. 1999 FigAs S
¥ (i) ¥ Receipttand¥payment ¥statement! for" Computer’fees and payment to the computer
" ““contractors during 1999-2000 & 2000-2001.

i .
i ‘

' '(ili)' Date of purchase of 20-25 PCs from Ed.CIL, Noida and the amount paid by school.

N s el . R
B LI .

Cheoen T
o A

e
-~

(iv): Any obsexjyation:,quiscd} by ‘any Staff/Teacher/Officers to the Principal that thc
" "‘-:I‘cacher}%femiﬁloyed »::;by}j'u;e Comp}.;tcx::' Aagencies did not possess academic or
professional:qualification.  * 5 "+ whirgrar o '
25 (v) ! CBSE results‘i_(.‘rr_az‘c;t'c’lé, for Class XII for the school for the year for the year 2000- 2002
O for LR, s N Y e
~.(vi)."Any" objection/observation  raised by ‘the 'Director of the Computer Agency for
- Y non- paymcnt’gi; its'ducs by the school. .
. } "‘. ‘ oo ‘,,"‘ ‘.;:._“, 3{‘ - . T ! . .
3. (i) Vacancy ‘position for Group ‘D’ with sanctioned Staff Strength for the year 2000 &
Caw 2001, i e .
* (i) Details of bills for the month of Dec. 2000 and Jan. 2001 paid to J.P vigilance.
- (iil) Balance of Fund in VVN on 1t Apr.1999 & 18 April 2000. :

(iv) VMC meetings minutes for 1999 to 2002.

(v} PFof Sh. Mangi Lal, Group ‘D’, |
(vi) Salary paid to Sh.-Mangi Lal and Sh. Kailash- Gp ‘D’ during the year 2000
- & 2001, ' ‘ -
. (vii)» Statement. of casual workers employed in the school since 1997 with the amount
4% paid to them. |

{viii) Approved VVN Budget from 1999 to 2001.

4. (i) Complete detailed Staff Strength-pro
Jaipur from KV1, AFS, Jodhpur. : .
(i) g\gg;oved and sanctionced Staff-Strength for KV1, AFS, Jodhpur from the yearl997 to
(iif) Students Enrolments for the year 1998, 1999, 2000 and from 1985 to 1990.
(iv) Any Specific request sent to the KVS- R.Q., Jaipur and HQs, Delhi for getting any
additional Office Staff from the year 1998 o 2000 with their number.
(v} .Duty charge and the responsibility for office staff- OS, UDC and LDC by the
previous Principals and me. o
- (vi) Tcacher responsible for collection of student’s cnrolments for the school and
-~ responsibility for filling up and maintaining the staff strength proposal for the school.
(\{}}) Personal file of Sh. S. N. Sharma, ex-Office Superintendent in KV1, AFS, Jodhpur‘.
e n 220 (i) Record§ of CS-8, CS-9, CS-23, CS-54, CS-69 from (Jan.) 1996 to 2001 (Dec.)
alongwith attendance Register during this period.
(ix) Draft approval for Staff-Strength proposal for the school giving the students
enrolments figures as 2005 and or not 1949 as put up to the Principal by OS on 30-
09-1999 for his verification and signature.
(x) Original Staff-Strength file A-1 of the school.
(xi) Attendance register of all Classes

posal from the ycar1§§7 to 2001 sent to R.O.,

P
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S | (aw
u\\’e’n oi Ixmall"ulon of old Pump sets fm thc staff quarter and Prmuml Residence with

the dates for their depreciation and.written off.

(m) Minutes of. staff quarlus meceting xequeslmg for the tmnsfcx ring of motors to staﬁ\N

- quarters. '

(iv) Dectails of Amount with dates for Mnmu.n ance and Repair Funds reccived from ]\.VS

- R.O., Jaipur for the staff quarters Maintenance and Repair from 1999 to 2001 with
dct;uls of thcse I“undb utilization.

-
b
3

|l . “. ’

(v) Apploved M & D VVN PF and School Fund B%dgct from the year 1998 to 2002 by
-the.VMC.,
(vx) Amount bp(‘ncls on the repairs of the old motoxs

(vix) Original Stock Register for M & D FFund :>howm;3 stock umv for the purchase of new
Pump sets, e

: 1) Ongunl Bxlls for, a,sum of Rs. 430/- on account of scif trcatmcnt {rom doctors as ;
Consultmg fees,bphotocopxes and telephone b11ls etc. {

i) "KVS, R.0., Jaipur’letter specifying the names’ ‘and the schools of the different Escorts

i for Natxonal Spoxt Meet -~ 1999.

*(m) Dalc ‘of arrival ‘of ‘Principal to Jodhpur ﬁom National Meet held at Delhi from the
Attmclance Regxstenm Nov- Dec 1999 th_h orxgmal Attendance Register and Despatch

@ register, **“m e

(1v} ch(aﬂs with datcs of xccovcrv 1ccuvcd in the school from the various Escorts from

- the du‘fmcnt SChOOlb f01 the, meonal bpox ts Mcct- 1999 a;_,mnst the Advances given

- k:’f«"‘n. to them. '

(v} Lctters/Remmdels written to the dxffercm Escorts/Principals to settle the
outstanding advances for the National Sports Meet from the Despatch Register.
+(vi) - Audit Reports for DG of AG and KVS, R.O- Jaipur from the year 1997 to 2002 and

with reply filed from the school for .M. alongwith representation for ex-post- facto-
sanction and approval sent to R.Q., Jaipur,

(vu) Copy of CS8-12 for repayment of Rs. 430/- to the school, if any, by me ,xlongwith the
R 01 1;.,mal Cb 12 book during this pemod :

(1) Bxlls and vouchus as per detaﬂs gwen in Paxa (7) of the Memo.

(11) Sanction and Approval of funds spent undcr the Model school schemes for the vear ‘
1999-2000 with utilization of*Funds. - '

. (i} Details of the Funds spent for the new Computer Lab with dates and bills.

o (v) Details, of. Tclcphonc calls mdde fxom the Telephone Number 627123 with STD
R(*"xstu _

145“’\,‘-

- ~3. (1) Pxopoaal from the slaﬂ/ hlnax ian for the purchase of library books from 1998 to 2002
for the School Library.

(u) Total Number of: books in the library at the beginning of cach session from 1998 to
2002.

(m) Time-table. with number of periods for General studies from 1998 to 2002 with
different number of (eachers taking General studies during this perfod.

, (iv Budgetary allocation of the funds fox the library from 19()8 to 2002 and approval of
. the budget from VMC during this period.
v} Limitation/ Objcc'txon to purchase 150 copies for General Studies books from the
. .. office / librarian etc.
- (Vi)

Any Text-Book prescribed by KVS for General Studics hool s and the curriculum to
be followc,d f01 General ‘Sludlcs by the Principal/tcachers.

1

ADDI TIONAL INFORMATION:.

(1) Report of findings of Preliminary inquiry held on 7' & 89 May '02 by E.O.,
Sh. B.D. Sharma, R.0., Jaipur submitted to KVS, HQs.
‘ (1 Report and recommendation of tlhie KVS officers 1o I\V&. Vigilance Department
' Delhi for any Disciplinary action against me with de mlls and dates,
(Ill})  Permissiof to provide and inspect any additional documents / inlormation that
may be relevant for this case during the course of i mquuv
(V) To examing all the witnesses connected with this cast to prove the correct and

factual position about the listed charges.

< Puage 2 0f 2,
e
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No. F.4/KVS/AKB/2/ ’ , Dated: 3.6.2004

From: Lachhman Singh Vx
Inquiring Authority :

—_—
NWRyURR -

ShAK Bhatt, »
~Pringcipal, KV,CCl,
.Bokajan, Karbi- Anglong,

). _v.'Dt.pmlmenlal mqunry against Shri A. K. Bhat(, Pricipal-
e Addmonal documcnls

y

) N Plcasc ruﬁ.r {0 your letter dated 7.5.04 on lhc subject: mentioned
Lo ‘ "I above." Aﬂer perusal of this letter | find that the following documents are
|

rulcvant be e
l. SI. no: I(l) &(n)
2. - SL.no.2 (i) & (ii)
3. © Slno 3(%)
4, Sk no.4 (i), (i) & (i)
5. S’l. no.G (vii) , il"any.

The lemammg, documenls mentioned in your letter have not been held
relevant and therefore not permitted. The PO has been asked 1o collect these

~ documents and show the same (o you for inspection.

‘ZWM»%,Q

(Lachbman Singh)
Inquiring Authority

Copy to Shri S.K. Nagpal, SO, KVS(iiq.). New Delhi. for
information, He is requested 1o collect the permitted additional documents
and provide the same to the charged officer.

‘
[

o . Inquiring Authority -
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No. I Inquiry/ AKB/KVS/2004 Dated )y 08.2004
To
Shri A, K. Bhat,
“Principal,
Kendriya Vidyalaya,
Bokajan
Subject: Departmental Inquiry against Sri A K Bhat, Principal, Kendriva
Vidyalaya, CCI Bokajan.
Sir,

1 am (o invite your attention to the above noted subject and o send
herewith a copy of the following additional documents which have been alfowed by the
Inquiry Officer vide his letter dated 3.6.2004:

M

1. Original Result register, Award list, Green Sheet and Moderation Commitices
mecting minutes for the annual examination result Examination for Class IX-13 for the
year 2001 have not found in the record of examination department of Kendriya
Vidyalaya No.1, AIS Jodhpur . The declaration given by the previous examination
Incharges of Kendriya Vidyalaya No.1 Jodhpur in this regard are enclosed herewith.

2. Delails of cheques and bills made to the Computer Agencics for the month of
August, September and November, 1999 is as under:

August, 1999 NIIL.
September, 1999 NIL
November, 1999 Vri.N0.322 dated 29.11.1999

Cheque No.773690

Rs.12190/-

Month October, 99

Firm = Marwar Computer P Ltd. Jodhpur

3. Reccipt and payment statement for Computer fee and payment to the Computer
contractors during 1999-2000 & 2000-2001:

Computer R & P 2000-2001

Reeceipl:- 2,87,620.00 Payment - 89,043.00

»



o

AD
-
-2
Computer R J& 1> 1999-2000
Ru,clpt -1, )5 960 00 I’ayrncnﬁ 82,620.00
4, Vacancy posmon for Gxoup ‘D’ with sancuoncd staff streng,th for the year 2000

and 2001;

5. Complete dul‘ulul staff Slxcng,lh - proposal {rom lhc year 1997 to 2001 sent to
Regional Office, Jmpux ﬁom I\mduy.l Vlclyalayd No.l Jodhpm

6. Applovcd and sanctioned StaIT-.Sncnglh for I\cndnya Vndyal.nya No 1. Jodhpur

from the year 1997 to 2()02

7. Students enrolment for thc yc.u 1998, 1999, 2000 and from 1985 to I‘)‘)()

¥

. The following documcnt hag not been received

(a) Copy of (,S 12 for the re- pdymcnl 0f Rs.430/- to the school, if any. by him
(Shri Bhatt) along,wxlh the original CS-12 book during this period.
The following listed documcnls are also sent ; .
! = 5 .
1. Voucher No.265 dated 20.10.99 (for September, 1999) for Rs, 12,010/ (i isted
document -8 of the Annexure I of Charge shwl)
2. 1Y Report sent on 28.5.2002.

Youry flllhﬁl"

Encl: As above | ) SEC l 10N OFFICER &
PRESENTING OFFICER
KVS(HQ), N.I_iW DELH!I
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Newecnne -1
CONFIDENTIAL SPEED POST
No: FAKVS/AKB/3 Dated: 21.12.04
From: Lachhaan smgh
Inquiring Authority
il - o
o Toi  Shri AK.Bhatt
Principal
Kv,C.C I
Bokajam Karbi Anglong
Al SAM - 782490
e T Sub: Dcpmnncntm inquiry asginst Shii A ¥ Bhatt - _Repular Heuring 1

- 'The Regulaf Hewing in your ¢ase has been fixed for 172.1.05 at |
10.30 AM. in the Vigilance Branch of the VS, JQ office Wew Delhi,
You arerequented to attend the hearing,

i
T

O/“'f’z» e oot D '?“'\'f (ﬁ

(LACHIIMAN 81N C:M)
INQUIRING AUTHORITY

Copy to;

1. Shei 5. K Nappal, Section Officer(Admn-ID), KVS HQ Office New
\ Delhi for information. He ir also requested to a(wud the hsarng,

Four summons for provecution witnesyes are encloged w}uah 11gy be
served on them..

- 2 Shi M:S.Chauhan, Education Officer (Vigilance) KVS HO New

Dellu for information. He i reguested fo kindly make mppropriate
arrangeiments for holding the inquiry i hig office.

INQUIRING AUTHORITY

A

P

Y
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In the Central Administrative Tribunal, % O q\
s 5N
Guwahati Bench, Guwahati. -§ |
' 3
3 \\\\\;

original application No.6 of 2005

Sri Ashok Kumar Bhatt
Applicant
-VER S U 5-

The Commissioner, K.V.S & others.

Respondents
-AND-
'IN THE MATTER OF:
reaply
Preliminary ,/objection filed by the
~

Respondents in view of the regular =

inquiry already stated.

-AND-

IN THE MATTER OF:

The Assistant Commissioner,
Kendoiya Vidyalaya Sangathan,

Silchar Region, Silchar.
The humble preliminary objection  on

behalf of the respondents are as

follows:

Contd..../-
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i, Sri U.N. Fhawarey, the Assistant Qammiésimnw
2r, Hendriya Vidyalaya SBangathan, Regional ﬂ?fiae, Huwa-
hati, on being authorised to file this preliminary ohjec—
tion do hereby 5q1emhly'affirm and file this objection on

-

pehalf of respondents Mo.ol, & and 3.

13, That the respondents having been served with a
copy of the Original Application and have gone  through

the contents of the 0.8 and on being supplied with the

information from the Head fuartey rvelating to conducting

of Departmental Frocesding held on 17-01-2005 and  18-01--

2005 filed this objection on behalf of the Respondents.

2. . That the deponent states that the allegations /
avermaents which were not borne out of records were denied
arnd  not admitted. Any allegations /7 averments which  ars
ot specifically admitted hereinafter are deemed to  be

deniad.

23, That the deponent begs to state that the appli-
cant have filed this O-A.for gquashing and sstting aside
Departmental Froceedings for non-completion of the said
prqc&eding within the stipulated time followed by none
supply of necessary decuments.

That the deponsnt pefore controverting the
statements and allegations madgs in the O.46 by filing

detailed written statemesnt craves leave of this Honfble

Contde.sea.d
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Tribunal to submit the brief facts of the case as under
in view of the continuation of the Departmental Proceed-
ing and participant of the present applicant held in 17-

01-2005 and 18-01-2005.

BRIEF FACTS OF THE CASE:

Shri A.K. BHatt, Principal, Kendriya Vidyalaya,

Bokajan while functioning at Kendriya Vidyalaya, No.l,

.AFS Jodhpur has committed a number of serious irregulari-

ties. Some of them are given below:

{a). He had failed to followvexamination and éromo—

tion rules as given in the Education Code for Kendriya

vidyalayas.

(b). He appointed unqualified Computer teachers
through computer contract with M/S Marwar Computers (P)
Ltd. without following the prescribed procedure.

!

{c). He had privatized the  services relating‘ to

cleaning of Vidyalaya setting aside the guidelines circu-

‘lated by the KVS time to time.

(d). He had sent inflested report of students en-

rollment to KVS.

/
|

(e). He had purchased two pump-sets out ¢f M & @

fund flouting the instructions issued by the KVS.

Contd..../-
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(£). He was appointed as team manager for Naticnal
Sports Meet (Girls) 1999 by Regional Office and drawn an
advance of Rs.l,30,000/— and out of which he disbursed
only Rs.28,000/~ to different escorting teachers. The
unspent balance of cash was kept by him and deposited in

different spells.

(g9). He installed Internet connection in Principal
Office instead of Computer Lab and no benefit of Internet

was extended to the students.

{h). He purchaséd 150 copies each of the books
(G.Study) from Arya Book Depot, Delhi excess to the
requirement without following the prescribed procedure
stipulated in Chapter - 17 of the ) Code for

Kendriya Vidyalayas causing financial loss of Rs.5400/-

to the KVS.

In the light of the above mentioned’allegations
the competent Authority placed him under suspension vide
order dated 05-04-2002 and his suspension was revoked
vide order dated 20-01-2003. A Memorandum dated 26-09-

2092 has been issued for calling his explanation for the

-.irregularities committed by him and in response of the

said Memorandum he filed a representation dated 10-10-

.2002 requesting to provide a large number of copies' of

jrrelevant documents. He was provided the copies of

Contd..../-
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relevant documents vide Memorandum dated 26-12-2002. He
was repeatedly insisting to provide all the documents and
did not submit his reply. He was served upon the charge-
sheet under Rule 14 of CCS (CCA) Rules, 1965 by the
Commissioner, KVS vide Memorandum dated 11—12-2003 on the
above'mentioned irregularities. He aéain insisted'on to
provide the same documents instead of submitting his
Defence statement. Hence tb complete the Disciplinary
Proceedings within a time frame agéinst Sshri A.K. Bhatt
the competent Authority appointed the Inquiry Officer /
Presenting Officer vide order dated 16-02-2004. Thé
Inquiry Officer was directed to complete the Disciplinary
Proceedings against Shri A.K. Bhatt as per the Jjudgement
of the Hon'ble CAT, Guwahati Bench, Guwahati CAT dated
26-02-2004 as expeditiously as possible within a period
of six months from the date of receipt of the order.
Applicant was also airected to cofopérate with the en-
Quiry and shall not adopt any delaying tactics. The
Regular  Hearing in the said case was held on 17-01-2005

and 18-01-2005.

4). | That the deponent further -sﬁbmits that the
applicant have already been provided with the relevant
documents and have also been intimated that he may call
and inspect all other documents related to the case
during the course of the regular hearing'vide Annexure -
F, Annexure - L of the present Original Application. But
the applicant have also not used the documents provided

to him nor could also convince the inquiry officer during

Contd..../-



inquiry as to why the other documents were reqguired by

him in the present proceeding.

5}). It is further stated that as informed from Head
Quarter during the regular hearing the presenting office;
was asked to submit the written brief to the enquiry
officer with copy to the charged officer / the present
applicant by 27-01-2005 and the charged officer was

required to submit written brief within 10 days from “the

receipt of the presenting officer's brief.

Hence the present petition for guashing of the
departmental proceeding is not maintainable for the
applicant had participated in the proceeding which 1is

awaiting completion.'

6). That the respondent submits that under such
circumgtances the relief sought in the peesent appiica—
tion cannot be granted for the conduct of the applicant
and in particular when the proceeding is continuing. The
applicant have got ample opportunity to inspect, call and
obtain any or every documents necessary for convenient
conclusion of proceeding without any sort of withholding
of opportunity or prejudice towards him and thus the

present application is liable to be dismissed.

Verification Page/7

Contg



VERIFICATION

I Shri Uday Narayan Khawarey, Son of Shri Jagat

Narayan Khawarey, aged about 44 yaas‘s; presently working

as Assistant Commissioner in the Regiongl Office of Kendriya

Vidyalaya Sangathan, Maligaon, Guwaﬁati, do hereby verified
that the statement made in paragraphs,z,3at) 4(ps)), STare
t?ue to my knowledge and those made in paragraphs
are 3(pmy), AGWLy hased on recerds,

ohd

And I sign this verification on this the day of

Acss\__, 2005 at Guwahati,

e Nowgy o
| \ T

Place: Guwaohals DEPONENT

Date: 02-0A-by
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‘In the Central Administrative\Tribdnal,,

Guwahati Bench,-Guwéhati; .

}:,L,_A% t‘r:_( _K@ .shparc‘l?“s
Mo
WL &.V

; ehwérfg w

Original Application No.6 of 2005 -

A .
.
1

Sii'Ashok\Kumar_Bhatt

- . . ... . hpplicant .
- :  -VERSUS-
The:Commissioner, K.V.S & others.

._-Respondents

~ -AND- -

"IN-THE MATTER.QF: ~+-o -
Written . Statement filed by  the-
‘ respondents No.l,'Z‘&-3;
. /._'
~AND-

IN-THE MATTER OF:. -

' Preliminary- reply-/. objectionA,fhat_«v
" has éiréady;been.filed“by'the'Réspbﬁ—i
.dents. ”

~

. =AND-.

. Contd..../-




IN. THE MATTER_OF: -

- : 2

The Assistant Commissioner, '

Kendriya Vidyalaya sangathan,
Guwahati Region, Maligaon,

Guwahati.

The .. humble. written statement on
'behalf,jof the .respondents .are as

follows:

I, 8ri U.N Khawarey, theaAssistanta‘CommiSSion-

do-hereby solemnly affirm and file the written statement

-.on behalf of Respondents No.1l, 2 and- 3 as -under:--

..er., Kendriya V1dya1aya Sangathan, Reglonal Office, . Guwa-.

: hatl, on belng authorlsed to file this wrltten statement.'

'1)... . . That the respondents having been served with a. .
JthpYH'Of the 0r1g1na1 Appl1cat10n, ‘have gone through the .

ucontents of the O.A and.on- being supplled with comments.

from the Head—quarterssthisyreply~has;been-subm1tted -on .

behalf. of the respondents.

2 2)e That -the deponent states ..the .- allegations. - /

. averments which are not borﬁe out by records are’ denied

‘.

.and not admitted. Any averments / allegatlons whlch e

not - specifically admitted hereinafter are deemed . to be»-

denied.

Contd..../~
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-3). S That with regard to the statement made in

paragraph 1 under headlng of 'DETAILS OF .THE APPLICATION

" PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION IS

MADE', the deponent states that matter has become infruc-

- tuous so far as the applicant have participated 1in the

inquiry, the reqular hearing of the case was taken up as

per schedule, . the witnesses were examined and Cross-
examined, the relevant documents were exhibited and after
closure of the defence case the Presenting Officer was

directed to submit his written brief with a copy to the

Charged Officer by 27-01-2005. The Charged Officer has

_been  asked -to submit -his written brief within 10 aays

from the date of receipt of Presenting officer's brief.

 This step was taken by the Enquiry Authority to give fair

opportunity to the parties tq submit their arguments. As
such the statements / averments whatever-are.made bafare
this Hon'ble Tribunal to substantiate the cause of action
and the grounds whatsOevér forwarded by the applicant 1in
the instant application have become infructuous and on
this . score alone thia.O.A is not maintainable to grant.
any of the relief as prayed; and as suah the O0.A is
liable to be dismissed and quashed with cost.

4). That the debonent before controverting the
étatements' and allegations made in the O.A craves leave
of this Hon'ble Tribunallto submit that the respondents
have already submitted preliminary rxeply / objection

appraising the brief facts of the case in view of the

Contd..../-
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'Eﬁntinuation.af the DepartmentalfProceeding‘andm,pérﬁiti~;
pation ‘of the present applican# held in 17—Qi~2095-£and
L 18-01-2005 and rely on the same tw. treat the. preliminary

répiy as part of this written statement.

FARAWISE COMMENTS:

5y, That * with regard to the .statement made in
paragraph #.1 of the 0.A, the deponent offers, no comment .
€)a = That with regard to-the étatément-,made in.
'paragraph 4.2 of the 0.A, the depanentvsfgtes. that ‘the .

same are matter of recards and hence of fers no camment. '

7. That - with regard to the statement made . in -
{ o " . !

_paragréph 4.3, the deponent states thatathe applicant was -
- suspended  on 05-04-2002 and his suspension has . not

~

\ \

affected'hisfseleation as Assistant Commissiconer.

<

85.4 ‘ That witb 'regard ’tq'the statehené -made in
pa}agraph 4.4, the depanentlstates %haf‘memoranduw ‘dafed
- 2E-09-2002 ‘Hae been i%suéd‘tqithe applicant zalling far
o P _ :
his *explénatian for the allegation leveled agqinét him
~and in:régponse Lo thé memorahdﬁm he filéd.a:ireprésénta—:
tion  dated 10—10~2062 3fequésting to  provide a Alargé
1numhéf_'af cépies of»irrelevént doduments_fa,‘submit ’ﬁis
repiy.'tThe‘ applicaht was pra§idéd thé~ cébies “of the
:décumehts;-m?ntimnédin_éﬁnéxufe’IfI.@f the Eﬁargé4shéet

" vide memovandum dated 26~12-200Z.

o Contdees. /-
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9)..  ° That w1th reqard to the ’sta+ement;‘made in

paraaraph 4.q,.the dapunent sfates that the appll'ant was'

iséuéd}charge~5ﬁ?et,under Rule;i% o f CCS {CCA) Fules 1965

vide memorandum dated 11*12~2003;

)

103. . . That with regard to the .statement.. made  in

[

paraqraph 4.6, the deponent begs to state that the repre-

vﬁwsentatlan datpd lﬂ—ln—’nn wasﬂcgnéideréd b?;thew;tahpéf,

tenf authnrlty “and the -npies of the relevant documents -,

were. pruv1dpd 1= the applx-ant v1de memorandum | dated e

Yot

!12—2002.v

413._« " That with‘ régafd éo-the.métgtement. made “in
-,-paragﬁaph.4.7,-thé depanent_stafeé'that_the suséensiwn‘gf‘
'the applicant was revoked vidé-ardéf dated- ED;OI—EQOS
'withagt pfejuaice ‘tﬁ the'autcgmel of the tDtscipiinéry

Frnueedlngs -rntemplated against the applicant and posted

~

_him tu Fendrxya v1dya1aya,‘BnPa3an.

12y, . That with freqardf to the statemént made - in

paraqraph 4. 8, the dmpnnpnt states that the- appllnanﬁ has

already been prnv1ded the relevant dn-uments‘ and calso

1nt1matad thac he may rall and 1n5pe:t~ ali thé Cather

dncuments related tn the case durlnq the Course of regu-

AY . . B B .

-lar 1nqu1ry.

1372, . That with .fegard to the statemeﬁt “made in

/wﬁarag?éph 4.9, the deponent begs to state that the éppliw

o - ‘ S Contde... /= -



cant filed -an 0.A NQ 302/2003 before the Hgn’bleu»CAT,
Guwahafi Rench, Guwahati and the ﬁamé Qas di;pased at the
admission stagé by the Hzn'ble Tribunai with a diréctimn
to the respandeﬁts to complete the Disciplinafy FProceed-

ihgsvas expeditidusly as possible within a period of six

- months: from the date of receipt =f the order. The appli-

cant’ 15 also directed tu Luaperate w1th the enquiry 'ahd

~shall  not adopt any delaylnq tart1-5. In order to..Lom4

plete the Disciplinary Prmceedings within the time frame
periad, the competent authority has already appointed the
Inguiry foicer and Fresenting Dfficer vide mrder dated

16-02-2004,

149, _ That with regard te the statements made in
paragraphs 4.10 and 4.i1;_the deponent states: that the

Inqu1ry (fficer is the anpetent ﬁuthnrlty for: sanrtion—.

ing fur the supply of the duuuments ‘and he provided all !

the relevant documents related teo the d1§c1p11nary pro—

- ceedings. The (Charged Officer has alse not ‘used the

duuuments prnv1ded to him. Moreover, the ﬁharqed Offirer

» . .

alsx could not convince the Inguiry folner as tﬂ why he

.fequired the other documents.

153, That with regard to the statement made in
paragraph .12, the dépanenf begs to state that  the

Inquiry Officer informed the applicant that as per the

declaration aiven by the previous examination-in-charae

of ;Eendriya Vidyalaya No.l, Jodhpur, the Marks Eegister

of Glass—-IX—-B for the ygar 2000-2001 was handed aver  to

Lontde ..o/~



the then Frincipal Shri A.K. Bhatt for giving the reply -

af letter received from the Head Guarter by him.

167 . That with regard to the statement made in
paragraph .13, the deponent states that the Inguiry
foicgr being the Ex-Controller, CAE knows very well the
procedure  of cmnducting anguiries and provided all  the
relevant documents during tﬁe regular inguiry.

173, That‘the averments made . in paragraphs .14 and
4,15 are deﬁied. Thebapplicant was directed by the' Hont -
ble Tribunalytm cooperate with the enquiry and shall not
adopt  any delayinag tactics but he is. adopting delaying
tactics by insisting ‘the Inquiry Officer to provide
irrelevant documents. Moreover, the applicant failed tao
convince the Inguiry Officer as to why he required the
other documents. The applicant has also not used the

documents provided to him during the inquiry.

187, That the averment made in paragraph 4.1& is
denied by the depaonent as the action of the respondents

are not malafide, illegal, arbitrary and thmsical.

133, That with regard to the statement made 1in
paragraph 4.17, the deponent states that the Inguiry
Officer being the Ex-Controller, CAG knows very well the
Erocedure of conducting eﬁqﬁiries and he approved for all

the relevant documents related to the case during the

Contd. .../
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- regular - ‘inquiry, hence his application deserves. rejec-

_tion.

' _20)=:" - That the averments / a11egations made in para- -
agzaphs -4,18, 4.19 and 4.20 are denied by . the deponent..

The action of the reépondents is not arbitréry,and whim-

academic. irregularities and violated the rules. No seri-

.the said Disciplinarylproceedings may -not be set™ aside

e ;sand-quashed.~v

.

'21). . That with regard to the grounds-as set forth in .

A

. aparagraphs‘S.l.to 5.8 by;the abplicant,qtheﬁdeponent»begs:~

to submit that the action of the fespondents,ié 1egal‘and

- within. their .‘jurisdiction. -The Régularshearing-ain the.
- said: .case was held on.17-01-2005 and 18-01-2005.  ‘The

-applicant himself is not cooperating with' the enquiry and:

adopted delaying tactics in-spite of the directions . .of

1

the Hon'ble Tribunal. The applicant-has committed . some
.financial-»and.academijirreéuiarities'and violated -the

.. xules. . The applicant has been provided all.the.\releVant

'~.dOcuments_ related to the case. Hence the disciplinary

,_mpxoceedinQS initiated againét.him4may%not‘be . set . aside:

and. quashed. .. & . : ’

©.22),. . ~. On conspectus of:the facts and-circumstances.as

-stated -above, - the deponent.bégs}to.sﬁbmiﬁﬂthatcthe-felief'p

o Contdaf.w/- 
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A

-

‘f;'

ssought . by the'aépliéant in‘paragrépﬁganof.ithe ﬁ;ns;ant‘
fO;A,_ may hbt be<grantéd tb him_as;the Inquiry _Officer'
s approved all those docuﬁents\reiatedgto-thg;ﬁasé,gduring.
fhg - regular linquiry, hence - this applicafién désérvgé-,
;Mreject;on.,Asﬂsuch thé-Hén(ble‘Tribunalumqubé pleased;ﬁél

. dismiss the OyA:filed:bysthe‘applicént'with.costl~

.
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ERIEVWCATION
AFFIDAVITY

I Shri Uday Narayan Khawarsy, Sen of Shri Jagat
Narayan Khawarey, aged about 44 years, presently working
as Assistant Commissioner in the Regional Office of Kendriya
Vid?aiaya Sangathan, Maligaon, ‘Ggwahati, do hereby
solemnly affirm and declare as follows:

1. That I am the Assistant Commissioner of the Kendriya
Vidyalaya Sangathan, Maligaon, Guwahaﬁ, as such I am
acquainted with the facts and circumstances of the case. By
virtue of my office I am competent to swear this affidavit,

2. That the statements made in this affidavit and in the

accompanying application in paragraph (-6, 13-20821 are true
to my knowledge, those made in  paragraphs
being matter of records are true to my information derived
therefrom. Annexures are true copies of the

originals and groups urged are as per the legal advice.

Nyt

And I sign this affidavit on this the 5 th day of Moy

Qetabar 20005 at Guwahati.

‘ ke
Identified by . \&M T

DEPONENT

Advocate'’s Clerk.



